FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED
CONSTRUCTION SERVICES IN RESPECT OF COMMERCIAL OR RESIDENTIAL BUILDINGS
AND COLONISING
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN & CIN/ ~ [Man Infraprojects Limited
LLP No. CIN:U70101MH2006PLC164930
2. | Address of the registered office 102, Man House, 2nd Floor, Opposite Pawan Hans,
S.V. ROAD, Ville Parle - West, Mumbai - 400056.
3. | URL of website The Corporate Debtor has no active website.
4. | Details of place where majority of fixed assets are located [The major assets of the Corporate Debtor are located
at Mumbai
5. | Installed capacity of main products/ services The Corporate Debtor is into the business of Real
Estate and owns properties located in Mumbai.
6. | Quantity and value of main products/ services sold in last [As per latest audited financial statements the revenuel
financial year from operations is NIL for the financial year 2019-20.
7. | Number of employees/ workmen As on Insolvency Commencement Date, there were no
employees or workmen.
8. | Further details including last available financial Information can be sought through communication
statements (with schedules) of two years, lists of to the following email :
creditors are available at URL: E-mail: ip.maninfraprojects@gmail.com
9. | Eligibility for resolution applicants under section Information can be sought through communication
25(2)(h) of the Code is available at URL: to the following email :
E-mail: ip.maninfraprojects@gmail.com
10. | Last date for receipt of expression of interest 6™ July, 2026
11. | Date of issue of provisional list of prospective resolution/13™ July, 2026
applicants
12. | Last date for submission of objections to provisional list |18™ July, 2026
13. | Date of issue of final list of prospective resolution21* July, 2026
applicants
14. | Date of issue of information memorandum, evaluation24™ July, 2026
matrix and request for resolution plans to prospectivel
resolution applicants
15. | Last date for submission of resolution plans 24" August, 2026
16. | Process email id to submit Expression of Interest ip.maninfraprojects@gmail.com
17. | [Details of the corporate debtor’s registration status asThe Corporate Debtor is not a MSME.

MSME.]

Manoj Kumar Agarwal
Resolution Professional
Man Infraprojects Limited (Under CIRP)

Regn. No. IBBI/IPA-001/IP-P00714/2017-2018/11222
AFA No: AA1/11222/02/300627/109155 Valid till 30/06/2027

Place: Mumbai
Date: 20.06.2026
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CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendumis issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G;

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

GVP INFOTECH LIMITED

[CEN: LT41100L201IPLE221111)
Regd. Office: Office No. 710, Naurang House, Kasturba Gandhi (KG) Road, Connaught PLA,
CE, New Delni, ingka - 110 001 Ted; +01-TROSR28405,
Email ID: secrelanial@qupiriotech.com. Website: hitps:iqupinfeiech.com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Maobce & heraby givan that the Company has fixed Thursday, 25th June, 2026 as the
Recard Dale for the purpose of delarmining the holders of the Partly paid-up Fights Equity
shares of the Camgany (o wham the call notice wil be sant for paymant of the Firsl and
Final calof Rs. 5.00/-each {out of which Re. 1 00/- will be adusiad towards lace value and
Fis. 4.000- will be adjuslad towards securitias pramium) on ha oulstanding 2,11,72,007
parlly paid-ug Equity Shares of the Company having a Face Value of Bs. 2.00/- sach wilh
Ra. 1.00/- paid-up (“Rights Equity Shares") which ware allattad an 30th July, 2025, on
Rights Basis pursuant tathe Latier of Offer (*LOF") daled 121 July, 2025

For GVP Infotech Limited
S
Dhaval Jitendrakumar Mistry

Date: 19th June, 2038 Director

W

TATA

TATA POWER
(Corporate Confracts Depariment, 5° Floor Station B)
Tata Power, Trombay Thermal Power Station Chembur-Mahwl, Mumbei 400074, Mzharashir, India,
(Board Line: DE2-67175323, Mobile:[ 8415833534) CIN: L2B020MHI010PLCO0GSETY

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years,

Interasted and aligible bidders to submil Tender Fee and Authorization

Letter before 3™ July 2026. For detalled NIT, please visit Tender saction on

to the said tender will be published on Tender section of above wabsile
(Tata Powegs — Business Associates — Tender Documents) only.

Place: Dedh DI 03411290

Place: Bengaluru
=
Balmer Lawrie Investments Limited
[A Government of India Enterprise]

A
Ui
CIN: L65999WB2001G01093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5
February, 2026 to 4™ February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/I/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
nu.
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https./
Jwww.sebi.gov.in/sebi_data/attachdocs/fe
b-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1" April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('TEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1" April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any guery / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

ACS 25141

NILC India Limited

M avratna s Endarprisa)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER

REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1= April, 2019, bul were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04" February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agenl (RTA), Integrated
Registry Management Services Private Limited,

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized {demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einwardi@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, Morth Usman Road, T-Magar, Chennai - 800 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELPIT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/ S MAN INFRAPROJECTS LIMITED
CONSTRUCTION SERVICES
u
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| The Corparate Dabior = mot & MSME.

Sl/-
Mans] Kumar &garwal
Resoltion Professional
an Infraprojects Limited (Under CIRP)
Rapn. Mo, BB P00 P-POOT 14,200 7 2008, 1 1022
AEL MO AT/ 12220 300627108155 Valid Tl 300062

“"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

wmax” ©0 LUMAX INDUSTRIESLIMITED 1 juin

CIN: LT453000 1961 PLCM 2804 LE by
Registered Office: 2 Floar, Hamans Bhawan-Il, Commercial Complaz,
Margal Faya, Mew Dedhi 110048
Corporate Office: Fiat Mo, 578, Ldyog Vinar, Phase V. Gurugram- 122016, Haryana

Website: waw lumesaodd.infumaxindusiries
[FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND [IEPF)

Dear Shareholders,

Motice is hereby given pursuant 1o the provisions of Seclion 124 of
the Companies Act. 2013 read with the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 2016 (‘the IEPF Rules’), as amended from time to time. every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
7 [seven) conseculive years or more from the date it was transferrad
to such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapears.

Further, pursuant to the provisions of Section 124(8) of the
Companies Act, 2013, read with IEPF Rules, ail shares in respect of
which dividend has not been paid or claimed for seven consacutive
years or more shall also be transferred to IEFF i.e. in case any
dividend is paid for any year during the said period of seven
consacutive years, the shares shall not be transferrad o IEPF,

In view of above, we wish to inform you that the due date for transfer
into |[EPF of the Unpaid/Unclaimed Dividend lying in tha Unpaid
Dwidend Account of the Company for the Financial Year 2018-19 s
September 22, 2026, Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimead Dividend,

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concemed Shareholders o the concemed Shareholders whose
dividend is lying unpaid’unciaimed forthe financial year 2018-159 and
also to the shareholders whose shares are liable 1o be ransferred to
the IEFF, requesting them to take appropriate action on or before
September 22, 2026.

The Sharsholders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaidfunclaimed against
their Folio/DP-ID Client ID, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose sharas are due for transfer to the IEPF is being upioaded on
the website of the Company at www lumaxworld.inlumaxindustries
under the Investors Section.

In casa the Company doas not recaive any communication from the
concemed shareholders on or before September 22, 2026, the
Company with a view to adhere with the reguirements of the
IEPF Rulas, transfer the dividend and their corresponding shares o
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited to the |IEPF, no claim shall lie against the Company in
raspact of unclaimed dividend amount and shares transferrad 1o
IEPF pursuant to the said |IEFPF Rules. It may also please be noted
that all subsequent corporate benefils such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may nota that both, the unclaimed dividendis) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submifting an
onling application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.mca.gov.in and
sending physical copy of the same, duly signed, to the altention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V, Udyog Vihar, Sector 18,
Gurugram, Haryana 122016), along with the e-form submission
acknowladgment/challan and requisita documents anumaratad in
web form [EPF-5.

In case of any gueries on the above matter, Shareholders are
raquestad to contact the Company's Reqistrar and Transfer Agant,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot Mo, 31-32,
Serlingampally Mandal, Financial District, Nanakramguda,
Hyderabad - 500032 Telangana, India. Tel.: 18003094001, Email 10

jpen kriipkfintach.com.
For LUMAXINDUSTRIES LIMITED
Raajesh Kumar Gupta
Place: Gurugram Executive Directorand Company Secretary
Date : 19/06/2026 MNo.ACSET09

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : adadala, Phase - Il Savli, Vadedara, Gujarat. India - 391520

Email ID : csi@dicabs.com || Website . www.dicabs.com
Phone ' 02667- 251354 | 281516 11 CIN:L31300GJ1952PLCO1£198

NOTICE OF POSTAL BALLOT

MOTICE is hereby given that pursuant to and in compliance with fe pravisions
of Sections 108, 110 and other applicable pravisions, if any, of the Companies
Act, 2013 {"the Act), Rules 20 and 22 of the Companias {Management and
Administration) Rules, 2094 (the 'Rules’) and Reguiation 44 of the Seouriies and
Exchange Board of India {Listing Obligatons and Disclasure Requirements)
Reguiations, 2015 ("SEBI Listing Regulabions'), Secrefarial Standard-2 on General
Meelings {"55-2"), read with the giidelines prescribed by the Ministry of Corporate
Aflairs ('MCAY) for holding general meetings | conducling poslal ballet process
through Remate e-voling vide General Circular Na. 0372025 daled Seplember 22,
2025 read with other circulars issuad by MCA (referred o as "MCA Circulars') and
Girculars issued by Securities and Exchange Board of India ["SEBI Circulars®)
and other applicabie laws and reguations, as amended from fime fo ima (including
any slatutory modificationds) or amendment{s) or re-enaciment fherecf or the time
being in farce}, 1o the Membars of Diamond Power Infrastructura Limited (hareimafier
refarred 1o as ‘the Company’) 10 fransacl the following special business as sel oul
in the Postel Ballot notce daled June 18, 2026(hereinafler referred to a5 "Postal
Ballot Nofice') by passing a Spacial Resalution by ramabe e-voling process {“ramaote
e-¥oling'| anky.

DICABS

lbem | Description of Resolution Type of

No. Resolution

1. | To approve raising funds by way of issuance of Equily | Special
Sharas firough Qualifiad Inslitutions Placemant (QIP) Rasalution

Instructions for remote e-voting
The Company is providing facility fo the Members 1o exercise voting thraugh
electronic voling system (‘'remole e-voling’) on fhe e-vating platform provided
by KFinTech. The detailed procedure far casting of votes through remote
e-yoting has bean provided In the Postl Ballel Notice. The instructians far
ramota g-voting forms part of Postal Ballot Motice.
The vating rights shall be reckoned on the paid-up equity shares registerad in
the name of the Members as on that date. Members are requesied o provide thair
assen! or dissent through remaole e-voling only. A persen whao is not @ mambar
as an the cut-off date should treat e Nofice for information purpose anly.
Tha remota é-voling pariod shall commance on Saturday, June 20, 2026 (9:00
a.m. |ST) and end on Sunday, July 19, 2026 (5:00 p.m. I3T). During this
pariod, Members of tha Company holding shares aither in physical form ar in
dematerialised form, may cast their vole by remaole @-voling in propartion fo
thair shares in tha paid-up equity share capilal of the Company. The remoda &-volng
module shall be disabled on Sunday, July 19, 2026 at {5:00 p.m. 15T) and
ramole e-vating shall nol be allowad beyond the sama,

Once the volg (8 casl on the resolution(s), the Member, whethar partially ar

otharwise, will not ba allowed to change it subsaquently or cast the vole again.

The shareholders are requested to cast their vale for fully pald-up shares of

Re.1i- each (EVEN 9818). The voting rights for fully paid-up equity

gharaholders shall ba in propartion to Meir shares in e paid-up equity share

capital of the Company &s an the Cut-off Date. Members cannot exercise volas
by proxy on Postal Ballot,

Registration of e-mail ID

Members who have not registered their email IDs are requesied % do so al the

gasiest. Members holding shares in:

- Elactkranic mode can reqister their email |0 by contacling thair respaciive
Depository Participaniis) (*DP")

« Physical mode can register their email D wilh fe KFinTech, Regquests can
be emailed Yo einward ris@kfintech.com. All updatons 1o be done through
ISR Forms only,

Mr. Ashish Shah, Practicing Campany Secratary, Proprietor of Mis. Ashish

Shah & Associales, Ahmedabad (Membership No, | 5574, COP Mo, 4176 and

Pagr Raview Cerlificale Mo, SE001GI047700) have been appointed as the

acrufinizer(s) for conducling the Postzl Ballet only through remote e-valing

process in a fair and transparen! mannar. The Scrulinizer decisian on the
validity of remote e-voling will be final

Tha resalution, if passed by the raquisite majority, shall ba deemed % have

been pessed on Sunday, July 18, 202§ ie. the |ast date of remole e-valing

procass, The rasullaf ramate e-vating will ba announced an or bafore Tuesday,

July 21, 2026, These results will also be displayed along with the Scrufinizer

Repart on tha nofice board of the Company-at s Registered Office and its

Corporate Office. The results will also ke posted on the website of the

Company &t www.dicabs.com |, weabsile of KFinTech at hitps:. /i

evating. kfintech.com  and will -glso be intimated fo Stock Exchangas at

www.nseindia.com and www.bsaindia.com,

In case of ary queries, Members may visit Help ard FAQS sacton available sl

KFinTach wabsila hitps:ifevaling. kfintach.com. For any grievances related ko

ramote e-woling, please contact KFin Technologies Limited. Ms. C Shobha Anand,

Salanium Building, Tower-B, Plot No. 31 & 52, Financial District. Nanakramguda,

Serilingampally, Rangareddy, Hydergbad 500 032 Telangana, India or email al

avoling@kfinigch.com or contact on Tall Frae No. 1800 309 4041,

Members are requested fo carefully read all the noles s# oul in the Poslal

Ballol Motice and in particular manner of casting vowe through rémote g-vefing.

By Orderof the Board
For, Diamond Power Infrastructure Limited
5d/-
Jayesh Patel
Company Secretary
ICSl Mem . No ; A14898

Place ; Ahmedabad
Date ; 19-06-2028
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DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225

Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of_EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL") (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sdl-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana
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CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

GVP INFOTECH LIMITED

(CIN: L741100L2011PLC221111)

Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Dalhi, India =110 001 Tal: +31-T698828406.
Email ID;. secrelanal@gvpinfotech.com, Website: hitps fgvpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motice w3 hereby given that the Company has fixed Thursday, 25th June, 2026 a3 the
Record Dale for the purpose of determining the holders of the Parlly paid-up Rights Equity
Shareg of the Company 1o whom the call notice will be sent for payment of the First and
Final call of Rs. 5.00/- gach {out of which Re. 1.00/- will be adjusied towards face value and
Rs, 4 00/ will be adyusied lowards secunties premium) on the oulstanding 2 11,72 .007
parily paid-up Equity Shares of the Company having a Face Value of Rs, 2,00 gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 15t July, 2025,
For GVP Infotech Limited
Sdi-
Dhaval Jitendrakumar Mistry
Director
DIN: 03411290

Date: 19th June, 2026
Piaee: Dalhi

W

TATA

TATA POWER
{Corporate Contracts Departmant, 5° Floor Station B)
Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.
{Board Line: §22-67175323, Mobibe:{ 8435633224 CIN: L23320MH1113PLCO00SET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interested and aligible bidders to submil Tendar Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website hitps:/iwww.tatapower.com, Also, all future corrigendun's if any,

to the said tender will be published on Tender section of above websile

(Tata Pgwer — Business Associates — Tender Documents) only.

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Governmeaent of India Enterprise]

[
i
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a, Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I“I-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1™ April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata
Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-
Abhishek Lahoti

Company Secretary and Compliance
Officer

ACS 25141
“"IMPORTANT"”

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

NLC Indla LImItEd

I Ha.- atrea' - Government -r India I:nl:r:rpll i)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBl Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1 April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerlificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat reguests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/ S MAN INFRAPROJECTS LIMITED
COMNSTRUCTION SERVICES IN RESPECT OF COMMERCIAL DR
RESIDENTIAL BUILDINGS AND COLOMNISING
{Umder regulation 368{ 1) of the Insalvency and Bankmptey Board of Indle
{Insalvency Resalutien Process for Corporate Persans) Regulations, 2018)

5L FIEI.EUAHT FAII11E:IJL|IHE

1. | Mameof the corporate sehtor | Man hfrﬂprnjam Limited
alang with PANS CINS LLP K, | CIMU T o DA MH2BOEPLC 15L5530
2. [ Address of tl'{'"ri'ﬁb‘i.h.:rﬂﬁ oifice : 102 Man Howse, 2nd Fioon, Opposin Paven
| Hane, 5. ROAD, Wille Parle - West.
Murmdsal - A0005E,
| The Carpoeate Dobrtor has no active wibsite.
The m wajar assats of the Corporate Deblor
.hre BoGabesd A% ML |I:|F.|I
| The Corporate Dettor & into the business of Real
{ Estas 18 BN wns properties located n Mumbsed
ﬂe per latest audited linancial Statements (he
productsy sarvicas s04d in lest revanue frmm aperations s NIL for the financial
finaneial yesar [ year 2049-20,
T | Mumber of amplovees) workmen f {8 an Insalvensy Commencemant Date, e
| ] ) | WETE N0 aMOVEEs OF WOrkImen.
| Further détass including st In'r-:mratn:-ﬂ can be sought s raugh
available financinl statemants (with 5 mommamication b the fodlowing ermad ;
achedulas) of twa years, lisis of E-mall; ipmaninfraprojects@pmad.com
= rHIl’l:- B S 1|Iﬁ|:h* A1 1JF|I.
@, | Elgibility for reseéution applcants | Infarmation can be sought thraugh
nder saction 2521k of the Code | commamication ta the following smail |
= anvaitabile al LRL: E-rmail: ipmaninfraprecta @ mmad com
“10; | Last date for recaipt of expression | Gth July, 2026
of inteasaat
11. | Date of msue of provisional st of
prospectve resolutan applicams
12, | Last date for submission of | 1810 July, 2026
w]r':l_h:ﬂ' I,-'| I O ES T 1l st
13, | Gate of issue of final list af
prospecive resolutan applicants
14 ﬁEltl: of Esue of migrmation
memoranduim, evabuaticn matna
and request for reschufion plans 16
| prospectve resolution applicants
15. | Lest date for submission of
i ‘uzllul,l-::-rl |:-a-|r|..
16. | Process omail id to submit
Exgression of Inberest
17 | ir.II'EI:Hi-'.;*--\;:I?'.'II! |:“:|:||.|5|-E;ra;|l,e_1 clebilor’s
ragistration status as MSYE.]

3 [URLofwebsite

.. | Datals of place wiare malorty of
f:-ir"._.- _'-;.',l_.l,.'-'. s K r.ail:“-:l

5. | instaled capacity of main
productss sandces

& | Quantity ._|r||,| -.._1|ur- |,:-‘|' ||t:||r

{13t Judy, 2026

| 2158 Juky, 2026

| Z&th July, 2076

| 24th August, 2026
[ Ip.maninfraproects@gmail.com

| The Corporate Debior & nol & MEME

Sl
MMano] Kamar Agarwal
Resolution Professionat
Man Infraprojects Limited (Under CIRP)
Regn. Mo, IRBLAPA-DO L/ IP-POOT 14,/ 201 7- 2018112

9DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

AFA Mo A8 1122202/ 300827 109155 Valid 1l 30/ 062425
Piaon: pMlipfa:
A4 Q26

¥
DK JAIN
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waaxT 2o LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCO 2804

Registered Office: 2 Floor, Harbans Bhawar-ll, Commercial Complas
Mangal Rava, Naw Dedi -110048

Corporate Office; F‘Iut ho EI?E- '.J-:I,ng -.-'m-ar F‘hase‘uf Gur-.rgram 122018, Haryana

'ﬂ'ﬁhsllu WA Iuwrkf inlumaxindustries
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Sharehalders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o ime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or mare from the date it was transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanecusly publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year during the said period of seven
consecutive years, the shares shall not be transferred to IEPF

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concernad Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the |IEPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.influmaxindustries
under the Inveslors Section,

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
|IEPF Rules, transfer the dividend and their corresponding shares to
the |IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please nole thal once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
raspect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gowv.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headqguarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and requisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’'s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003024001, Email 1D:

rajeev. krig@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACSB709

DIAMOND POWER
DICABS INFRASTRUCTURE LIMITED

Regd. Office  Vadadala, Phase- ||, Savli, Vadodara, Gujaral, India- 391520
Email ID : esi@dicabs.com [| Website . www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN: L313006J1992PLCO18198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ['the Act'), Kules 20 and 22 of the Companies (Managemeant and
Administration) Rules, 2014 (e "Rules') and Regulation 44 of the Securifias and
Exchange Board of India {Listing Obligations and Disclosure Requirements)
Reguiatons, 2015 ('SEBI Listng Reguiations’), Secretarial Standard-2 on General
Meetings ('53-2"), read with he guidelings prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remaole e-voling vide General Circular No, 03720258 dated September 22,
2025 read with other circulars issued by MCA (referred to as 'MCA Circulars’) and
Circulars issued by Securities and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amangad from fime to fma (including
any slatulory modification{s) or Emenz'rnenh:s] or re-enactment thereal for the time
being in force), to fhe Membars of Dizmond Power Infrastrocture Limited (hereinafier
raferrad to as 'the Company') B transact the following special business as sel out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as 'Postal
Ballot Mofice') by passing a Special Resoluion by remole e-voling process ('remots
g-voiing'| anly

tem | Descripion of Resolution Type of

No Resolubion

1. | To approve raising funds by way of issuancs of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-vofing platform provided

by KFinTech. The detailed procedura for cashng of vales Wrough remaota
g-yaling has been provided in the Postal Bailot Nolice. The instructions for
remate e-yoling forms part of Postal Ballot Notice.

The voting righte shall be reckoned on the paid-up egquity shares registered in

the name of e Members-as on thatdaie, Members are reguesied to provide thair

assent or dissent through remole e-voting only. A person who is not a member
gs on the cut-off date should treat the Mobice for information purpose only.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 (5:00 p.m. IST). During this

parod, Members of the Company holding shares aithar in physical form or in

dematerialised form, may cast their vole by remote e-vofing in proportion 1o

their shares in the paid-up squily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on the resolution(s), the Member, whaethar parfially or

ptherwiza, will not be allowed to change it subsequently or cast the vole again

The shareholders are requesied to cas! their vale for fully paid-up shares of

Re.1/- each (EYEN 9818). The voling rights for fully paid-up equitly

shareholders shall be in proporfion lo their shares In he paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcizse voles
by proxy on Postal Baliot,

Registration of e-mail 1D

Members who have nof registered their email iDs are reguested to do so at the

easiasl Members holding shares in:

- Electronic mode can regisier their email ID by contacting their respechive
Depositary Participant(s) ("DP”)

- Physical mode can register their emall [0 with the KFinTech. Requests can
be emailed fo einward.risi@kEntech.com. All updations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membership No, ; 5974, COP No. 4178 and

Pear Review Cerlificate Ne.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conducting the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-voling will be final,

The resolution, If passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote s-voling will ba announcad on or Defore Tuesday

July 21, 2026, These results mll also be displayed along with the Scrufinizer

Report on the nolice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company al www.dicabs.com . website of KFinTech at hitpsi/!

evoling kfintech.com and will also be intimated to &lock Exchanges al

wiww . nseindia.com and www bseindia com

In-case of any queries, Members may visit Help and FAQs section available at

KFinTach website hiips:/fevoling. kfintech.com: For any grigvances related o

ramote e-woling, please contact KFin Tachnologies Limited, Ms. C Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 1049 4001.

Members ara raquestad to carefully read all the notes set out in the Fostal

Ballot Notice and in particular manner of casting vole through remole e-voting

By Ordar of he Board

For, Diamond Power Infrastructure Limited

/-
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place : Ahmedabad
Date : 19-06-2026

whatsoever.

epaper.financialexpres&cnﬂ‘. .
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FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

GVP INFOTECH LIMITED

(CIN: LT4110DL2011PLE221111)
Regd. Office; Office Mo, T10, Maurang Hause, Kashirba Gandhi [KG) Road, Connaughl PLA,
CE, New Delni, Indiz = 110 001 Tel: +31-T698825405,
Emall IDv: secretanali@gvpinfotech.com, Websle: hitps\gvpnfotech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Notics s hersby given thal the Company has fixed Thursday, 25th June, 2026 a5 the
Racord Date for the purpose of deétarmining the holders of the Partly paid-up Rights Equity
ohares of the Company fo whom the call nolice will be sent for payment of ihe First and
Final call of Rs, 5.00/- each (out of which Re. 1.00/- will be adjusted towards face valug and
Rs. 4.00/- will be adjusted towards securifies pramium) on the outstanding 211,72 007
partly paid-up Equity Shares of the Company having a Face Value of Ris, 2.00{- each with
Re. 1.00/- paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on

Rights Basis pursuant tothe Letter of Offer (*LOF") dated Tstuly, 2025,

For GVP Infotech Limited

Sdi-
Dhaval Jitendrakumar Mistry
Diractor

Date: 19¢th June, 2026

Tw

TATA

TATA POWER

{Corporate Contracts Department, 5° Floar Station B)
Tata Power, Trombay Thermal Power Station Chembuer-Mahul, Mumbei 409074, Maharashtea, India,
(Board Line: 022-67175323, Mobibe:( B435633224) CIN: L2ZA20MH 13 19PLCO0ASET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendaors for
the following package.

1) Service required for Statutory compliance at Trombay Generating

Station for period of 3 years,

Interested and eligible bidders to submif Tender Fee and Authorization
Letter before 3™ July 2026. For detailed NIT, pleasa visit Tender saction on
wobsita https:ihwww tatapower.com. Also, all fulure corngendum's if any,
o the =aid ppnder will be published on Tender section of above website
(Tata Ppfver — Business Associates — Tender Documents) only.

DiIN: 03411290

-

Place: Bengaluru
Balmer Lawrie Investments Limited
[A Governmeant of India Enterprise]

[

CIN: L65999WB2001G0I093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I"‘l_
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
b-
2026/1770374720586.pdf#page=18&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.;
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

['Mavratina

NLC India Limited

| af India Enterpriss)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

MNotice is hereby given that pursuant to SEBI Cireular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3750/20286
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requesis
that were originally lodged before 1% April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04* February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/5 MAN INFRAPROJECTS LIMITED
CONSTRUCTION SERVICES IN RESPECT OF COMMERCIAL OR
RESFDENTIAL BUILDINGS AMD COLDNISING
{Umdier regulation 368 1) of the Insalvency and Bankruptcy Baard of India
{Imsolvency Resolutlon Process for Corporate Persans) Regulations; 2016)

RELEVANT PARTICULARS
| Wame o the corporate dotbor | Man Infraprojects Limited
| stong witn AN GING LLE o, | CINUTOLOIMHEOOGPLCIS4030
2. | hddress of the registeredoffice | 102, Man House, 2nd Floos, Opposite Pawan
| Hans, 5.8 RIAD, Ville Parle - Whest.
[ Murrdai - 400055,
% | URL al website | The Corpesate Debitor M85 1 Adlve websibe.
4. | Dotaits of place where majority of | Thi major assets of the Comporate Debtor
fized Essels are caled | &na lcated a8t Mumbal
=% [ Irestalled chpaciteol msin !ThE Corporate Debdor 5 inte the business of Real
| products’ sarvices | Estate and owns propertios located in Mumbad
=9 ":.?'.IEI'Itﬂjl and walug of main ' a5 per letest auditad finencal stalements tha
produclsy serices soid in 251 | P e from aperations ia NIL Tar the Tinancial
financial year {vaar 201920
T, | Mumber of emplovess workmen | As on Insalvendy Commsencarmant Date, there
e o emplovess or workrmen,
&. | Further detads Including last [ Informaticn can be sought thraugh
availebie finardial statamants Twill | Comnwenication o tha r-'_"||l:|\'|l|ﬁ,g [}
schedulns) of two yosrs, liste of | Exmail; ipemaninfraphyects @ gl oom
creditora are avallable a1 URL:
o, | Eigibility for resplution applicants | Information can be sought thrugn
undar section 2520k of the Cooa i sommunication te the fllowing armad ;
& envattahle at URL: | E-mall: ip.maninfraprojects@gmail oom
A1, [ Lest clate e receipl of expregsion | Bth fuily, FO26
of intesast
11, | Date of Esue of proviskonal kstof | 13th uly, 2026
prespective resalubon applicans |
12 | Last data for submissian of [ 18th Jusy, 2026
':'H.'IjEEti"_“q"IE. i persicanal ksl
13, | Date of s of final list of
prospechneg razolutan applicants
187 | Date of e of Infoemanan 280 July, 2026
memorandum, svaluatsan matme
and raquest for restiidlon plans o
prospecive resolulion applicants: |
15, | Lost date for submission of | 24th August, 7026
resol Ut o plans
a8, | F'.I:l:;l-'.éi'i!'i- armiad i I*.:-'._-.'u'I;-l|'1I'I'
_|Pwressionofinterest . |
17 | |Defails of the corporate dabtor's. | The Corporate Deltor s not a MSHIE.
regEiration Stalusas MSME.]

(215 July, 2026

[T maninfrapropcssgmeLeom

Sd/
Mans] Kamar Agarwal
Resolulion Professional
Man Infraprojects Limited (Under CIRP)
Regn; No. IBBI/IPA-DO1/1P-POOT14,/2017- 2018,112
AFA Moz AAT/ T1222,02/300627, 100155 Valid ] 30/06,54027

ACS 25141

“"IMPORTANT™

WWhilst care i1s taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

waax” %o LUMAX INDUSTRIESLIMITED 1 uin

CIN: L748990L 1531 PLCOH 2804

Registered Office: 2™ Floor, Harbanz Bhawan-ll, Commercial Compla.
Mangal Raya, Mew Dehi -110048

Corporate Office: Plol Mo, 8TE, Udyag Vikar, Phase ¥, Gurugram- 122018, Haryana

Phone: 0174-4760000, Emall: umaxshare@iumaxmall com

Website: www umaxwarld.mlumasnduslties

(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF)

Dear Shareholders,

Maotice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 2016 {'the IEPF Rules’), as amended from time to time, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF). the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or more from the date it was transferred
to such account and the Company is required to inform the
Shareholders whose shares are fiable to be transfarred to the IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapers.,

Further, pursuant lo the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has not been paid or claimed for seven consecutive
years or more shall also be transferred to IEPF L.e. in case any
dividend is paid for any vear during the said period of seven
consecutive years, the shares shall not be transferred to IEPF.

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to Kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concerned Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the IEPF, requesting them to lake appropriate action on or before
September 22, 2026.

The Sharehoiders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-1D Client 10, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.influmaxindustries
under the Investors Section,

In case the Company does not receive any communication from the
concernad shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of lhe
IEPF Rules, transfer the dividend and their corresponding shares to
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited o the IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred lo
|IEPF pursuant to the said |IEPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation (o the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-3) available on the
website of the Ministry of Carporate Affairs at www.meca,gov.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquariers (Plot No. 878, Phase V, Udyog Vihar, Sector 18,
Gurugram, Haryana 122016), along with the e-form submission
acknowledgment/chatlan and reguisite documents enumerated in
web form |[EPF-5.

In case of any gueries on the above matter, Shareholders are
requested to contact the Company’s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No, 31-32,
Serilingampally Mandal, Financial District, MNanakramguda,
Hyderabad - 500032 Telangana, India. Tel.: 18003084001, Email 1D:
rajeev.kri@kfintech.com.

el ¥

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACSE709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : Vadadala, Phase - |, Savli, Vadodara, Gujarat, India - 391520
Email ID - cs@dicabs.com |l Website | www.dicabs.com
Phone : 02667- 251354 /251516 | CIN: L31300G]1992PLCO18198

NMOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant fo and in compliance with the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ('the Act), Rules 20 and 22 of the Companies (Management and
Adminisiration) Rules, 2014 (he "Rules’) &nd Regulation 44 of the Securities and
Exchange Beard of India {Listing Obligations and Disclosure Requiremants)
Repulations, 2015 ("SEBI Listng Regulations'), Secretarial Standard-2 on General
Maatings ('35-2'), read with the guidelines prescribed by the Minesiry of Corporate
Affairs ('MCA") for holding gensral meefings / conducting postal ballot process
through Remoke e-voting vide General Circular No. 03/2025 dated September 22,
2025 read with ofher circulars issued by MCA (referred to as 'MCA Circulars') and
Circulars issueed by Securities and Exchange Board of Indla ("SEBI Circulars”)
and other applicable laws and regulations, as amended from Sime to Bme {including
any siatutory modification(s) o amendmenlis) o re-enaciment thereof for the fime
being in force], to fhe Members of Diamend Power Infrastructure Limiled (hereinafier
referred to as 'the Company'] o transact the following special business as set out
in the Fostal Baliot nobice daked June 18, 2026(hereinafier referred o as "Fosial
Ballol Motice') by passing a Special Resalulion by remote e-voling process ('ramole
e-voling’) anly.

DICABS

ltem | Descripion of Resolution Type of
N Raesolution

L ]

1. | To approve raisang funds by way of issuance of Equity
Shares lhrough Qualified Institubons Placement (QIF)

apecial
Resolubion

Instructions for remote e-voting

The Company is providing facility 1o the: Members 1o exercise voting through
glectronic voling system [remote e-voling) on the e-voling platform provided
by KFinTech. The defailed procadure for casbing of voles through remots
p-yoling has been provided in the Postal Baflot Notice. Tha instructions for
ramote e-voling farms-parl of Postal Baliol Notice,

The voling rights shall be reckoned on the pald-up equity shares registersd In
the name of the Members as on that date. Members are requesied Io provide their
assant or dissent through remote @-vobng oniy. A person who 13 not 8 mamber
as on the cut-off dafe should treat the Mofice for information purpose only,
The remote e-voling peariod shall commence on Saturday, June 20, 2026 (5:00
a.m. |ST) and end on Sunday, July 19, 2026 (5:00 p.m. [5T). During this
period, Members of the Company halding shares either in physical form or in
demalerizlised form, may cast their vote by remote e-vofing in proporton io
thair shares in the paid-up equity shara capital of ive Company, The ramofe e-voling
module shall be disabled on Sunday. July 19, 2026 at (5:00 p.m. IST) and
remole e-voling shell not be allowed beyond the same.

Onee the vobe is cast on the resoluion(s), the Member, whether partially of

olherwise, wifl not be allowed to change o subsequently or cast the vole again

The shareholdars ara reguested o casitneir vota for fully paid-up shares of

Re.1/- sach (EVEN 9818). The voting rights for fully paid-up equity

shareholdars shall be in proportion 1o their shares n the paid-up equily share

capital of the Company as on {he Cut-off Date. Members cannof exercise voles

by proxy on Postal Ballol.

Registration of e-mail 1D

Members who have not ragistered their emall [Ds are reguested fo do so at the

pasiasi. Maembars foiding shares in;

- Electronic mode can regisier their- email ID by contacling their respective
Depository Participant{s) ("DP")

- Physical mode can register their email ID with the KFinTech. Requesis can
be emalied io einward.ris@kfntech.com. All updations to be done through
ISR Forms oaly.

Mr. Ashish Shah, Practicing Company Secretary, Proprietor of Mis. Ashish
Shah & Associates, Ahmedabad (Mambership No. ; 5374, COP No.: 4178 and
Peer Review Cerlificate No.: S2001GJ041700) have been appointed as the
Scrulinizeris) for conducting the Posial Ballot only through remote e-voling
process in a fair and transparent manner. The Scrufinizer decision on the
validity of remode a-vobng will be final,

The resolution, if passed by the requisite majority, shall be deemed to have
been passed on Sunday, July 19, 2026 i.e. the (351 date of remote e-voling
process. The resultof remate e-voling will be annownced on or before Tuesday
July 21, 2026. These resuls will also be dispiayed along with the Scrufinizer
Report on tha nofice board of the Comgany af its Registered Office and ifs
Corporate Ofiice. The results will also be posted on the websita of the
Company at www.dicabs.com , websile of KFinTech al hitps://
gvoting. kfintech.com and will aiso be infimated to Stock Exchanges al
www nseindia.com and www.bsaindia.com.

In-case of any quernes, Members may visit Haip and FAQs seclion avaitable at
KFinTech website hitps:/fevoling kfintech.com. For any grievances relaled fo
remaote 8-vating, please contact KFin Technologies Limited. Ms. C Shabha Anand,
Salenium Building, Tower-B, Plot No. 31 & 32, Financial Disfrict, Narakramguda,
serilingampally, Rangareddy, Hyderabad 300 032 Telangana, India or email at
gvoling@ kfintech.com or contact an Toll Free No. 1800 30% 4001,
Members are requested to carefully read all the nates sel aul in the Poslal
Ballot Notice and in particular manner of casting vole through remaofte e-voling

By Order of the Board
For, Diamond Power Infrastructure Limited
edi-
Jayesh Patel
Company Secretary
[CSl Mem.No : A14898

Place : Ahmedabad
Dale ; 19:-06-2026

epaper.financialexpress.com@ @ @
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DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225

Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL’) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

-
=
™
-
T
T,
o
&
-
T
b
-
—
=
F

|

1M 01 peay

sdy s 4

sl
e B

SS3UdAX3 TVIONVNILA &

pe

., Chandigarh


Maitri-Laptop
Pencil

Maitri-Laptop
Pencil


SATURDAY, JUNE 20, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

GVP INFOTECH LIMITED

(CIN: L741100L2011PLC221111)

Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Delhi, India =110 001 Tal: +31-T698828406.
Email ID;. secrelanal@gvpinfotech.com, Website: hitps fgvpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motice i hereby given that the Company has fixed Thursday, 25th June, 2026 3z the

Record Dale for the purpose of determining the holders of the Parlly paid-up Rights Equity

Shareg of the Company 1o whom the call notice will be sent for payment of the First and

Final call of Rs. 5.00/- each {out of which Re. 1.00/- will be adjusied towards face value and

Rs, 4 00/ will be adyusied lowards secunties premium] on the oulstanding 2 11,72 007

pariy paid-up Equity Shares of the Company having a Face Value of Rs, 2,00 gach with

Ra. 100/ paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 15t July, 2025,

For GVP Infotech Limited

Sdi-

Dhaval Jitendrakumar Mistry

Date: 19th June, 2026 Director

Pigee: Delki

W

TATA

TATA POWER
{Corporate Contracts Departmant, 5° Floor Station B)

Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.

{Board Lire: 022-67175323. Mobibe:| 8435633224) CIN: L28920MH1319PLCO0OSET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interasted and aligible bidders to submil Tendar Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website hitps:/iwww.tatapower.com, Also, all future corrigendun's if any,

to the said tender will be published on Tender section of above websile

(Tata Power— Business Associates — Tender Documents) only.

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Government of India Enterprise]

[
i
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a, Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I“I-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata
Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-
Abhishek Lahoti

Company Secretary and Compliance
Officer

ACS 25141
“"IMPORTANT"”

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU
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SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

MNotice is hereby given that pursuant to SEBlI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 19 April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerlificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat reguests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/ S MAN INFRAPROJECTS LIMITED
COMNSTRUCTION SERVICES IN RESPECT OF COMMERCIAL DR
RESIDENTIAL BUILDINGS AND COLOMNISING
{Umdar regulation 368{ 1) of the Insalvency and Bankmptey Board of Indie
{Insalvency Resalutien Process for Corporate Persans) Regulations, 2018)
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1. | Mameof the corporate sehtor | Man hfrﬂprnjam Limited
alang with PANS CINS LLP K, | CIMU T o DA MH2BOEPLC 15L5530
2. [ Address of tl'{'"ri'ﬁb‘i.h.:rﬂﬁ oifice : 102 Man Howse, 2nd Finor, Opposins Paven
| Hane, 5. ROAD, Wille Parle - West.
Murmdsal - A0005E,
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.hre BoGabesd A% ML |I:|F.|I
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finaneial yesar [ yaar 2049-20,
T | Mumber of amplovees) workmen f {8 an Insalvensy Commencemeant Date, e
| ] ) | WETE N0 aMOIVEES OF WOrkImen.
| Further détass including st I|'|1'l:|r|'|'|3t||:l"' can be sought s raugn
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= rHIl’l:- B S 1|Iﬁ|:h* A1 1JF|I.
@, | Efgibility for reseéution applcants | Infarmation can be sought thraugh
nder saction 2521h) of the Code | commamication ta the following smail |
= anvaitabile al LRL: E-rmail: ipmaninfraprecta @ mmad com
“10; | Last date for recaipt of expression | Gth July, 2026
of intasaat
11. | Date of msue of provisional st of
prospectve resolutan applicams
12, | Lastdate for submission of | 1810 July, 2026
w]r'._.l_h:ﬂ' I,-'| I O ES T 1l st
13, | Gate of issue of final list af
prospecive resolutan applicants
14 ﬁEltl: of Esue of migrmation
memoranduim, evabuaticn matna
and request for reschution plans 16
| prospectve resolution applicants
15. | Lest date for submission of
i ‘uzllul,l-::-rl |:-a-|r|..
16. | Process omail id to submit
Exgression of Inberest
17 | ir.II'EI:Hi-'.;*--\;:I?'.'II! |:“:|:||.|5|-E;ra;|l,e_1 clebilor’s
ragistration status as MSYE.]

3 [URLofwebsite

.. | Datals of place wiare malorty of
f:-ir"._.- _'-;.',l_.l,.'-'. s K r.ail:“-:l
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productss sandces
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Sd /-
MMano] Kamar Agarwal
Resolution Professionat
Man Infraprojects Limited (Under CIRP)
Regn, Mo, IRBIAPA-OO L P-POOT 14 201 7- 2018 11222
AFA Mo A8 11 22202 300827 A 108155 Vahd vl 30,/ 082027
Plsci: Munpheft
Cate; 20
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DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

¥
DK JAIN

Lol T

wanx 20 LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCO 2804

Registered Office: 2~ Floor, Harbans Bhawar-ll, Commercial Complas
Mangal Rava, Naw Dedi -110048

Corporate Office; F‘Iut o EI?E- '.J-:I,ng -.-'m-ar F‘hase‘uf Gur-.rgram 122018, Haryana

'ﬂ'ﬁhsllu WA Iuwrkf inlumaxindustries
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Sharehalders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o ime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or mare from the date it was transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanecusly publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year during the said period of seven
consecutive years, the shares shall not be transferred to IEPF

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concernad Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the |IEPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www. lumaxworld injlumaxindustries
under the Inveslors Section,

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
|IEPF Rules, transfer the dividend and their corresponding shares to
the |IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note thal once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
raspect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gowv.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headqguarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and requisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’'s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003024001, Email 1D:

rajeev. krig@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACSB709

DIAMOND POWER
DICABS INFRASTRUCTURE LIMITED

Regd. Office  Vadadala, Phase- ||, Savli, Vadodara, Gujaral, India- 391520
Email ID : esi@dicabs.com [| Website : www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN: L313006J1992PLCO18198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ['the Act'), Kules 20 and 22 of the Companies (Managemeant and
Administration) Rules, 2014 (e "Rules') and Regulation 44 of the Securitias and
Exchange Board of India {Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ('SEBI Listng Reguiations’), Secretarial Standard-2 on General
Meetings ('53-2"), read with he guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remaole e-voling vide General Circular No, 03720258 dated September 22,
2025 read with other circulars issued by MCA (referred to as '"MCA Circulars’) and
Circulars issued by Securities and Exchange Board of India ("SE8I Circulars”)
and other applicablelaws and regulations, as amangad from fime to fma (including
any slatulory modification{s) or Emenz'rnenh:s] or re-enactment thereal for the time
being in force), to the Membars of Dizmond Power Infrastrocture Limited (hereinafier
raferred to as 'the Company') B transact the following special business as sel out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as 'Postal
Ballot Mofice') by passing a Special Resoluion by remole e-voling process ('remots
g-voiing'| anly

tem | Descripion of Resolution Type of

No Resolubion

1. | To approve raising funds by way of issuancs of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-vofing platform provided

by KFinTech. The detailed procedurs for cashng of vales Wwrough remaota
e-yaling has been provided in the Postal Batlot Nolice. The instructions for
remote e-voling forms-parl of Postal Ballol Notice,

The voting righte shall be reckened on the paid-up eguity shares registered in

the name of e Members-as on thatd aie, Members are reguesied to provide thair

assent or dissent through remole e-voting only. A person who is not a member
gs on the cut-off date should treat the Mobice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 [5:00 p.m. IST). During this

parod, Members of the Company holding shares aithar in physical form or in

dematerialised form, may cast their vole by remote e-vafing in proportion 1o

their shares in the paid-up squily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on the resolution(s), the Member, whaethar parfially or

ptherwiza, will not be allowed to change it subsequently or cast the vole again

The shareholders are requesied to cas! their vale for fully paid-up shares of

Re.1/- each (EYEN 9818). The voling rights for fully paid-up equity

shareholders shall be in proporfion lo their shares In e paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcizse voles
by proxy on Postal Baliot,

Registration of e-mail 1D

Members who have nof registered their email IDs are reguested o do so at the

easiasl Members holding shares in:

- Electronic mode can regisier their email ID by contacting their respechive
Depositary Participant(s) ("DP”)

- Physical mode can register their emall [0 with the KFinTech. Requests can
be emailed fo einward.ris@kEntech.com. All updations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membership No, ; 5974, COP No. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conduciing the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-voling will be final,

The resolution, If passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote s-voling will ba annovncad on or Defore Tuesday

July 21, 2026, Thesa results mll also be displayed along with the Scrufinizer

Report on the nolice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company al www.dicabs.com . website of KFinTech at hitpsi/!

evoling kfintech.com and will also be intimated to &lock Exchanges al

wiww . nseindia.com and www bseindia com

In-case of any queries, Members may visit Help and FAQs section available at

KFinTach website hiips:/fevoling.kfintech.com: For any grievances related o

ramote e-woling, please contact KFin Tachnologies Limited, Ms. C Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 1049 4001.

Members ara raquestad to carefully read all the notes set out in the Fostal

Ballot Notice and in particular manner of casting vole through remole e-voling

By Ordar of he Board

For, Diamond Power Infrastructure Limited

/-
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place : Ahmedabad
Date : 19-06-2026

whatsoever.
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CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

GVP INFOTECH LIMITED
(CIN: LT4110DL201TPLCZZ1111)
Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Delhi, Indiz —110 001 Tal: +31-T698828406
Email ID; secretanal@gvpinfotech.com, Website: hitps igvpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motice w3 hereby given that the Company has fixed Thursday, 25th June, 2026 a3 the
Record Dale for the purpose of determining the holders of the Parlly paid-up Rights Equity
Shareg of the Company 1o whom the call notice will be sent for payment of the First and
Final call of Rs. 5.000- gach {out of which Re. 1.00/- will be adjusied towards face value and
Rs, 4 00/ will be adyusied lowards secunties premium) on the outstanding 2 11,72 007
parily paid-up Equity Shares of the Company having a Face Value of Rs, 2,00 gach with
Ra. 100/ paid-up (*Rights Equity Shares") which were allotbed on 30th July, 2025, on

Rights Basis pursuant fothe Letier of Offer (*LOF ) dated 151 July, 2025,

For GVP Infotech Limited

Sdi-
Dhaval Jitendrakumar Mistry
Director
DIN: 03411290

Data: 19th June, 2026
Piace: Dalki

W

TATA

TATA POWER
{Corporate Contracts Department, 5° Floor Station B)
Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.
{Board Line: 022-67175323, Mobibe:{ 8435633224 CIN: L23320MH113PLCO0OSET

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Statlon for period of 3 years.

Interested and eligible bidders to submil Tender Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website https:lwww tatapower.com. Also, all future cormigendum's if any,

to the said tender will be published on Tender section of above wabsite

(Tata Power — Business Associates — Tender Documents) only.

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Governmeaent of India Enterprise]

b
3L
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
n-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
h-

2026/1770374720586.pdf# page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1* April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any guery / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata
Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-
Abhishek Lahoti

Company Secretary and Compliance
Officer

ACS 25141
“"IMPORTANT”

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

MNotice is hereby given that pursuant to SEBlI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1 April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027, Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this periocd, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedurs will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary
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Mano] Kamar Agarwal

Reszolation Professional

Man Infraprojects Limited (Under CIRP)
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DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sa/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

Regn. Mo, IRBLAPA-GOL/ P-POOT14 A/ 2017- 2018, 11F
AFA Mo AR 1122202300827 /108155 Valid 1l 30,/06,2
Piscin: s
Dtz 240 268

wimnx’ %0 LUMAX INDUSTRIESLIMITED  pic

CIN: L74B990L 1981 PLCO 2804 b
Registered Office: 2 Figor, Harbans Bhawar-ll, Commercial Comples
Mangal Raya, Naw Dedhi -110048
Corporate Office; F‘Iut o, EI?E- U-:I,ng '-.-'i‘har F'hase‘uf Gurugram 122018, Haryana

‘Website: wmmgﬂmw

(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND [IEPF)

Dear Shareholders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund)
FRules, 2016 (‘the IEPF Rules’), as amended from time o ime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T [seven) consecutive years or mare from the date itwas transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the |IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year during the said perod of seven
consecutive years, the sharas shall not be transferred to IEPF,

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lyving in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual nolices through Speed
Post/Registered Post, at the latest available address of the
concernad Shareholders o the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-18 and
also to the shareholders whose shares are liable to be transferred to
the |EPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.influmaxindustries
under the Investors Section.

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEPF Rules, fransfer the dividend and their corresponding shares to
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |IEPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred fo IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gowv.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and reguisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’'s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email 1D:

rajeev. kri@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACSB709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Reqd. Office : Vadadala, Phase- || Savli, Vadodara, Gujaral, India - 391520
Email ID : esi@dicabs.com [| Website : www.dicabs.com

Phone : 02667- 251354 | 251516 1| CIN:L31300GJ1992PLCO18198
NOTICE OF POSTAL BALLOT

NOTICE is hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act 2013 ['the Act), Rules 20 and 22 of the Companies (Management and
Administration) Rules, 2014 (e "Rules’) and Regulation 44 of the Securities and
Exchange Board of India (Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ('SEBI Listng Regulations’), Secretarial Standard-2 on General
Meetings ('55-2"), read with the-guidelines prescribed by the Ministry of Corporale
Affairs ('MGA") for holding general meetings / conducting postal ballot process
through Remoke e-vafing vide General Circular No, 03/2025 dated Septamber 22,
2025 read with other circulars issued by MCA (referred 1o as '"MCA Circulars’) and
Circulars issued by Securities and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amangad from fime to Bmea (including
any slabulory modification{s) or amendmentis) or re-enactment thereof for the time
being in forca), to the Membars of Dizmend Power Infrastructure Limited (hereinafier
referred to as 'the Company') o Iransact the following special business as s2l out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as 'Postal
Ballot Mofice') by passing a Special Resolubion by remole e-voling process ('remots
g-vofing'| anly

DICABS

tem | Descripion of Resolution Type of
Mo Resolution

1. | To approve raising funds by way of issuance of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-voling platform provided

by KFinTech. The detailed procedura for cashng of vales Wwrough remaota
g-yaling has been provided in the Postal Baflot Nolice. The instructions for
remaote e-voling forms parl of Postal Ballol Notice.

The voting rights shall be reckoned on the paid-up eguily shares registerad in

the:name of e Members-as an thatdaie, Members are raguesied to provide their

assent or dissent through remote e-voling only, A person who is not a member
as on the cut-off date should treat the Motice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 (5:00 p.m. IST). During this

parod, Members of e Company holding shares aither in physical form or in

dematerialised form, may cast their vole by remate e-vafing in proportion 1o

their shares in the paid-up squily share capial of the Company. The remote e-voling

module shall be disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on fhe resolution(s), the Member, whaethar parfially or

otherwise, will not be allowed to change it subsequently or cast the vole again

The shareholders are requested 1o cas! their vale for fully paid-up shares of

Re.1/- each (EYEN 9818). The voling rights for fully paid-up equily

ghareholders shkall be in proporbion fo feir shares In e paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcizse voles
by proxy on Poslal Ballot,

Registration of e-mail 1D

Members who have noi registered their email I[Ds are reguested to do so at the

easiasl Members holding shares in:

- Electronic mode can register thelr email ID by contacting their respechve
Depositery Participant(s) ("DP)

- Physical mode can register their emall [0 with the KFinTech. Requests can
be emailed fo einward.ris@kBntach.com. All updations to be done through
ISR Farms only

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

Shah & Associates, Ahmedabad (Membership No. ; 5974, COP No.. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conducting the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrutinizer decision on the
validity of remaote a-valing will be final,

The resolution, If passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2028 i.e, the last date of remoie e-voling

process. The rasultof ramote e-voting will ba announced on or before Tuesday,

July 21, 2026, These results will also be displayed along with the Scrulinizer

Report on the notice bioard of the Company al Its Registerad Office and its

Corporate Office. The results will also be posted on the websile of the

Company at www.dicabs.com wabsite: of KFinTech al hitps/

evoling kfintech.com and will algo be intimated (o &lock Exchanges al

wiww . nseindia.com and www.bseindia. com.

In case of any queries, Members may visit Help and FAQs section avallable at

KFinTach website hiips:/fevoling. kfintech.com: For any griavancas related o

remote e-voling, please contact KFin Tachnologies Limited, Ms. C Shobha Anand,

salenlum Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana. India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 109 4001.

Members are requestad o carefully read all the notes set out in the Postal

Ballot Notice and in particular manner of casting vole through remate e-vofing

By Ordar of lhe Board

For, Diamond Power Infrastructure Limited

A1 [
Jayesh Patel
Company Secretary
ICSI Mem.No : A14858

Place : Ahmedabad
Date : 19-06-2026

epaper.financialexpress.mn'. .
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CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

GVP INFOTECH LIMITED

(CIN: L741100L2011PLC221111)

Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Delhi, India =110 001 Tal: +31-T698828406.
Email ID;. secrelanal@gvpinfotech.com, Website: hitps fgvpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motice i hereby given that the Company has fixed Thursday, 25th June, 2026 3z the
Record Dale for the purpose of determining the holders of the Parlly paid-up Rights Equity
Shareg of the Company 1o whom the call notice will be sent for payment of the First and
Final call of Rs. 5.00/- each {out of which Re. 1.00/- will be adjusied towards face value and
Rs, 4 00/ will be adyusied lowards secunties premium] on the oulstanding 2 11,72 007
pariy paid-up Equity Shares of the Company having a Face Value of Rs, 2,00 gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 15t July, 2025,
For GVP Infotech Limited
Sdi-
Dhaval Jitendrakumar Mistry
Director
DiN: 03411290 4

Date: 19th June, 2026
Piaee: Dalhi

W

TATA

TATA POWER
{Corporate Contracts Departmant, 5° Floor Station B)

Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.

{Board Lire: 022-67175323. Mobibe:| 8435633224) CIN: L28920MH1319PLCO0OSET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interasted and aligible bidders to submil Tendar Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website hitps:/iwww.tatapower.com, Also, all future corrigendun's if any,

to the said tender will be published on Tender section of above websile

[Ta;ar}ﬁwer-w Business Associates — Tender Documents) only.

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Government of India Enterprise]

[
i
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a, Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I“I-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

ACS 25141

“"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

NLC Indla LImItEd

I Ha.- atrea' - Government -r India I:nl:r:rpll i)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

MNotice is hereby given that pursuant to SEBlI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 19 April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerlificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat reguests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary
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Resolution Professionat
Man Infraprojects Limited (Under CIRP)
Regn. Mo, IBELAIPAQOLS IP-POOT14/ 2017-2018/11222
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piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

¥
DK JAIN

Lol T

wanx 20 LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCO 2804

Registered Office: 2~ Floor, Harbans Bhawar-ll, Commercial Complas
Mangal Rava, Naw Dedi -110048

Corporate Office; F‘Iut o EI?E- '.J-:I,ng -.-'m-ar F‘hase‘uf Gur-.rgram 122018, Haryana

'ﬂ'ﬁhsllu WA Iuwrkf inlumaxindustries
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Sharehalders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o ime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or mare from the date it was transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanecusly publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year during the said period of seven
consecutive years, the shares shall not be transferred to IEPF

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concernad Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the |IEPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www. lumaxworld injlumaxindustries
under the Inveslors Section,

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
|IEPF Rules, transfer the dividend and their corresponding shares to
the |IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note thal once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
raspect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gowv.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headqguarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and requisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’'s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003024001, Email 1D:

rajeev. krig@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACSB709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office  Vadadala, Phase- ||, Savli, Vadodara, Gujaral, India- 391520
Email ID : esi@dicabs.com [| Website : www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN: L313006J1992PLCO18198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ['the Act'), Kules 20 and 22 of the Companies (Managemeant and
Administration) Rules, 2014 (e "Rules') and Regulation 44 of the Securitias and
Exchange Board of India {Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ('SEBI Listng Reguiations’), Secretarial Standard-2 on General
Meetings ('53-2"), read with he guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remaole e-voling vide General Circular No, 03720258 dated September 22,
2025 read with other circulars issued by MCA (referred to as '"MCA Circulars’) and
Circulars issued by Securities and Exchange Board of India ("SE8I Circulars”)
and other applicablelaws and regulations, as amangad from fime to fma (including
any slatulory modification{s) or Emenz'rnenh:s] or re-enactment thereal for the time
being in force), to the Membars of Dizmond Power Infrastrocture Limited (hereinafier
raferred to as 'the Company') B transact the following special business as sel out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as 'Postal
Ballot Mofice') by passing a Special Resoluion by remole e-voling process ('remots
g-voiing'| anly

DICABS

tem | Descripion of Resolution Type of
No Resolution

1. | To approve raising funds by way of issuancs of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-vofing platform provided

by KFinTech. The detailed procedurs for cashng of vales Wwrough remaota
e-yaling has been provided in the Postal Batlot Nolice. The instructions for
remote e-voling forms-parl of Postal Ballol Notice,

The voting righte shall be reckened on the paid-up eguity shares registered in

the name of e Members-as on thatd aie, Members are reguesied to provide thair

assent or dissent through remole e-voting only. A person who is not a member
gs on the cut-off date should treat the Mobice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 [5:00 p.m. IST). During this

parod, Members of the Company holding shares aithar in physical form or in

dematerialised form, may cast their vole by remote e-vafing in proportion 1o

their shares in the paid-up squily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on the resolution(s), the Member, whaethar parfially or

ptherwiza, will not be allowed to change it subsequently or cast the vole again

The shareholders are requesied to cas! their vale for fully paid-up shares of

Re.1/- each (EYEN 9818). The voling rights for fully paid-up equity

shareholders shall be in proporfion lo their shares In e paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcizse voles
by proxy on Postal Baliot,

Registration of e-mail 1D

Members who have nof registered their email IDs are reguested o do so at the

easiasl Members holding shares in:

- Electronic mode can regisier their email ID by contacting their respechive
Depositary Participant(s) ("DP”)

- Physical mode can register their emall [0 with the KFinTech. Requests can
be emailed fo einward.ris@kEntech.com. All updations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membership No, ; 5974, COP No. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conduciing the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-voling will be final,

The resolution, If passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote s-voling will ba annovncad on or Defore Tuesday

July 21, 2026, Thesa results mll also be displayed along with the Scrufinizer

Report on the nolice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company al www.dicabs.com . website of KFinTech at hitpsi/!

evoling kfintech.com and will also be intimated to &lock Exchanges al

wiww . nseindia.com and www bseindia com

In-case of any queries, Members may visit Help and FAQs section available at

KFinTach website hiips:/fevoling.kfintech.com: For any grievances related o

ramote e-woling, please contact KFin Tachnologies Limited, Ms. C Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 1049 4001.

Members ara raquestad to carefully read all the notes set out in the Fostal

Ballot Notice and in particular manner of casting vole through remole e-voling

By Ordar of he Board

For, Diamond Power Infrastructure Limited

/-
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place : Ahmedabad
Date : 19-06-2026

whatsoever.
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CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

GVP INFOTECH LIMITED

(CIN: LT4110DL201TPLCZZ1111)
Regd. Office: Offica Mo, T10, Maurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Delhi, India =110 001 Tal: +31-T698828406.
Email ID;. secrelanal@gvpinfotech.com, Website: hitps fgvpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAl D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motice i hereby given that the Company has fixed Thursday, 25th June, 2026 3z the
Record Dale for the purpose of determining the holders of the Parlly paid-up Rights Equity
Shareg of the Company 1o whom the call notice will be sent for payment of the First and
Final call of Rs. 5.00/- each {out of which Re. 1.00/- will be adjusied towards face value and
Rs, 4 00/ will be adyusied lowards secunties premium] on the oulstanding 2 11,72 007
pariy paid-up Equity Shares of the Company having a Face Value of Rs, 2,00 gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 15t July, 2025,
For GVP Infotech Limited
Sdi-
Dhaval Jitendrakumar Mistry
Director
DIN: 03411290

Date: 19th June, 2026
Piaee: Dalhi

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Government of India Enterprise]

[
i
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a, Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I“I-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

NLC Indla LImItEd

I Ha.- atrea' - Government -r India I:nl:r:rpll i)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

MNotice is hereby given that pursuant to SEBlI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 19 April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Cerlificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat reguests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

W

TATA

TATA POWER

{Corporate Contracts Departmant, 5° Floor Station B)
Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.
{Board Line: 922-67175323, Mobibe:{ 8435633224 CIN: L23320MH113PLCO00SET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interasted and aligible bidders to submil Tendar Fee and Authorization

Letter before 3" July 2026. For detailed NIT, please visit Tender section on

website hitps:/iwww.tatapower.com, Also, all future corrigendun's if any,

to the said tender will be published on Tender section of above websile

(Tapa Power— Business Associates — Tender Documents) only.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

COMNSTRUCTION SERVICES IN RESPECT OF COMMERCIAL DR
RESIDENTIAL BUILDINGS AND COLOMNISING
{Umdar regulation 368{ 1) of the Insalvency and Bankmptey Board of Indie
{Insalvency Resalutien Process for Corporate Persans) Regulations, 2018)

FIEI.EU.!.HT FAHHEHLI.HE
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“"IMPORTANT™

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
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Mangal Rava, Naw Dedi -110048

Corporate Office; F‘Iut o EI?E- '.J-:I,ng -.-'m-ar F‘hase‘uf Gur-.rgram 122018, Haryana

'ﬂ'ﬁhsllu WA Iuwrkf inlumaxindustries
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Sharehalders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o ime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or mare from the date it was transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanecusly publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year during the said period of seven
consecutive years, the shares shall not be transferred to IEPF

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concernad Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the |IEPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www. lumaxworld injlumaxindustries
under the Inveslors Section,

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
|IEPF Rules, transfer the dividend and their corresponding shares to
the |IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note thal once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
raspect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gowv.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headqguarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and requisite documents enumerated in
web form |IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’'s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003024001, Email 1D:

rajeev. krig@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACSB709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office  Vadadala, Phase- ||, Savli, Vadodara, Gujaral, India- 391520
Email ID : esi@dicabs.com [| Website : www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN: L313006J1992PLCO18198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ['the Act'), Kules 20 and 22 of the Companies (Managemeant and
Administration) Rules, 2014 (e "Rules') and Regulation 44 of the Securitias and
Exchange Board of India {Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ('SEBI Listng Reguiations’), Secretarial Standard-2 on General
Meetings ('53-2"), read with he guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remaole e-voling vide General Circular No, 03720258 dated September 22,
2025 read with other circulars issued by MCA (referred to as '"MCA Circulars’) and
Circulars issued by Securities and Exchange Board of India ("SE8I Circulars”)
and other applicablelaws and regulations, as amangad from fime to fma (including
any slatulory modification{s) or Emenz'rnenh:s] or re-enactment thereal for the time
being in force), to the Membars of Dizmond Power Infrastrocture Limited (hereinafier
raferred to as 'the Company') B transact the following special business as sel out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as 'Postal
Ballot Mofice') by passing a Special Resoluion by remole e-voling process ('remots
g-voiing'| anly

DICABS

tem | Descripion of Resolution Type of

No Resolubion

1. | To approve raising funds by way of issuancs of Equity | Special
Shares through Cualified Institutions Placement (CIP| Resolution

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

elactranic voting sysiem ('remote e-voling’) on the a-vofing platform provided

by KFinTech. The detailed procedurs for cashng of vales Wwrough remaota
e-yaling has been provided in the Postal Batlot Nolice. The instructions for
remote e-voling forms-parl of Postal Ballol Notice,

The voting righte shall be reckened on the paid-up eguity shares registered in

the name of e Members-as on thatd aie, Members are reguesied to provide thair

assent or dissent through remole e-voting only. A person who is not a member
gs on the cut-off date should treat the Mobice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 [5:00 p.m. IST). During this

parod, Members of the Company holding shares aithar in physical form or in

dematerialised form, may cast their vole by remote e-vafing in proportion 1o

their shares in the paid-up squily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on the resolution(s), the Member, whaethar parfially or

ptherwiza, will not be allowed to change it subsequently or cast the vole again

The shareholders are requesied to cas! their vale for fully paid-up shares of

Re.1/- each (EYEN 9818). The voling rights for fully paid-up equity

shareholders shall be in proporfion lo their shares In e paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcizse voles
by proxy on Postal Baliot,

Registration of e-mail 1D

Members who have nof registered their email IDs are reguested o do so at the

easiasl Members holding shares in:

- Electronic mode can regisier their email ID by contacting their respechive
Depositary Participant(s) ("DP”)

- Physical mode can register their emall [0 with the KFinTech. Requests can
be emailed fo einward.ris@kEntech.com. All updations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membership No, ; 5974, COP No. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conduciing the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-voling will be final,

The resolution, If passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote s-voling will ba annovncad on or Defore Tuesday

July 21, 2026, Thesa results mll also be displayed along with the Scrufinizer

Report on the nolice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company al www.dicabs.com . website of KFinTech at hitpsi/!

evoling kfintech.com and will also be intimated to &lock Exchanges al

wiww . nseindia.com and www bseindia com

In-case of any queries, Members may visit Help and FAQs section available at

KFinTach website hiips:/fevoling.kfintech.com: For any grievances related o

ramote e-woling, please contact KFin Tachnologies Limited, Ms. C Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Nanakramguda,

Senlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 1049 4001.

Members ara raquestad to carefully read all the notes set out in the Fostal

Ballot Notice and in particular manner of casting vole through remole e-voling

By Ordar of he Board

For, Diamond Power Infrastructure Limited

/-
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place : Ahmedabad
Date : 19-06-2026

whatsoever.

epaper.financialexpres&cnﬂ‘. .

CHENNAI/KOCHI
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DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana
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SATURDAY, JUNE 20, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public at large and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026
Place: Bengaluru

GVP INFOTECH LIMITED
(CIN: LT41100L2011PLC221111)
Regd, Office: Office Mo, 710, Naurang House, Kasturba Gandhi (KG) Road, Connaughi PLA,
CE. New Dalhi, Inda — 110 001 Tek: +31-T638528406,

Email ID: secrefarisi@gvpinfolech.com, Website: hiips:igvpinfolech.com
NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL OM PARTLY
PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY
Motice w5 hersby given that the Company has fixed Thursday, 25th June, 2026 as the
Racord Data for the purpose of determining the Roldars of the Partly paid-up Rights Equity
Shares of the Company to whom the calf nofice will be senf for payment of the First and
Final call of Rs. 5.00/-each (outof which Re. 1.00- will be adjusted towards face value and
Rs. & 00 will be adjusted lowards securities pramium) on (he outstanding 2,11,72.007
parly paid-up Equity Shares of the Company having a Face Value of Re. 2.00/- each with
Fe. 1.00/ paid-up (“Rights Equity Sharas") which were allotied on 30th July, 2025, on

Rights Basis pursuanito the Lettercf Offer "LOF ydated 1st Jusy, 2025
For GVP Infotech Limited
Sd_ll.
Dhaval Jitendrakumar Mistry
Diiractor
DIN: 03411290

Diate: 19th Juna, 2026
Ptaca: Dalhi

W

TATA

TATA POWER
|Corporate Contracts Departmand, 5 Floor Station B)
Tata Powes, Trombay Thermal Power Station Chembur-Mabul, Mumbai 400074, Makarashtra, Imdia,
(Board Line: 022-67175323, Mobile;| 8435633224) CIN: L2809 20MH1813PLCO0GSET

The Tata Power Company Limited invites tender from eligible vendors for
the foliowing package.

1) Service required for Statutory compliance at Trombay Generating

Station for period of 3 years.

Interestad and eligible bidders to submit Tender Fee and Authorization
Letter before 3" July 2026. For detailed NIT, please visit Tender secfion on
website hitps(fwww tatapower.com. Also, all future comigendum's if any,
1o the said tender will b2 published on Tender section of above websile

{TatyF'n-war—v Business Associates — Tender Documents) only.

e B
| Balmer Lawrie Investments Limited

[A Governmeant of India Enterprise]

CIN: L65999WB2001G0I093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - muum
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.qgov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
n-..-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
Jwww.sebi.gov.in/sebi_data/attachdocs/fe
b-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 17 April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

| ACS 25141
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VWhilst care i1s taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its nevwspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.
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SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Notice is hereby given that pursuant to SEBI Circular
SEBIVHO/38/M3/11(2)2026-MIRSD-FPOD//3750/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 1% April, 2014, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
il 04" February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any guery
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017,

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M5 MAN INFRAPROJECTS LIMITED

CONSTRUCTION SERVICES IN RESPECT OF COMMERCIAL OR
RESIDENTIAL BUILDINGS AND COLONISING
{Under regulation 364] 1) of the Insolvency and Bankreptcy Beard of India
{Insolvency Resalution Process far Corporate Persons) Regulations, 2016)

5'.—_ | RELEWANT PARTICULARS

j:. . NEHE af I:r:-& conparate daelbitar
. ;t.{mf' l.'.ull.h P:J.hl_." I:-"hl_." LLF| "‘lﬂ

| EINAITO10IMH200EPLE 154930
£ .l'n'.'l-l:lr'E:E-".'l'l 'I|'IE FEE_IE'I.E'FEG-L‘I' II:‘E

102, Man Housa, 2nd Flpar, Dpposite Pawan
Hans, S8 BOAD Vil Parke - Wast,
| Murmbae - 400058,
3, | URL of website | The Corporate Debior has na aclive wabsite.
"4, | Detalls of place whare majarity of Th-:I Mratar A55E1E o the Carporate Detdar
fied Assets arelocated rare located gt Murnibal
"B. | Instaited capacity of main [ The Corporate Debior i indo (he business of Real
products, services I-_-.t=1e Bnd owrs proparties kcated In r-.i smibaL
6. [ I:',I.mnl:ll,';' .tr-:l T u-q, o Imien 't', pr-r Ial,-eﬁ. i ||:I|[-"'|:I r-.--am. |ﬁ| ‘-_.Iﬁl!"— r'u-nls I_I'# )
praductsy services sold i st | revanue frar opsaraticns is-NiL for the financial
[ancial year wear 2019-20,
7. | Mumberof employess; workmen | A& on Inscivancy Commencemant Data, there
| were no emiployeas o workmen.
"8, | Further details mncluding last [ Infarmation can be séught through
svallable financial statemeants (with | communicatian to the following armall :
schadules) of two vears. lists of | E-maails ip maninfraprojectsEgrmail.oom
crediors are availabie at LIAL:
o, | I:;Iigii:!ili['!."[ur :'-é'm'j-li,ll,'i{.‘;:_l';:f_.v;:]im'nl.s [ Tnfarrmation AN e gought Through
under secton 25(2)(h) of the Code | communication to the following email ;
|,, .juﬁllh :ﬂ't_'! ‘°|I: 'Jﬁ‘l | E- |'|'.-:||| I|:| n:a||||1rra=,-;~.mja:13@,gm.=|ul.cm1
"10: | Last date for receipt of espression | Bth Juky, 2026
of inlerest

11. | Date of issua of provisonal istof | 13th July, 2028
prosgective reschution applicants
12 | Ldsf |:|._|I:v|,. ‘l'l_'lr 51_||:_|n'nss||_'.n |,:-‘|' [ 1EH luly, 20246
fh.-lEI:"Il:ll'I: to pradesanal st
- E r':u;iir af sy af firse st of [ 15 July, 2076
I:II'IJ‘E-"]E'EUI.'B resciution Ell:ll:|||"E|r1.'5-
“'l-!-. |"Ciate af I‘i‘i.l.lE ur infarrsation EEH'-I f'.:rj..'."l';:iz'ﬁ

mamorandum, evaluation mabs
Bl request for resalution plens oo
| prosgective resolition applicants | ) )
15. | Last date for subrmission of [ 2&th August, 2028
T |'|n|1 plm'q.
16. | Process emall id to submit
Expressaon af nfenes
17. | [Dwatatks of the comparata debtors
registration status as MEME.]

[ Ip;maninfraprojects@dmail.com
| The Corporate Debtar is not 2 MSRE
8d/-
Manoj Kumar Agarwal
Resslution Professional

Man Infraprojects Limited {Under CIRP)
Regn. Mo, IBBLAPA-OOLAPPOOT 14,2047 2018/,11222
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DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of_EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL") (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (‘RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

AFA No; A1 11227 /02, 3006277 102155 Vadid till 30,06, 2027
i
Drate; 200065 i}

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

X
DK JAIN

1 HETL I

“5 LUMAX INDUSTRIES LIMITED

CIN: LT4890DL 198 1PLCO 2804
Registered Office: 2™ Floor, Harbans Bhawar-Il, Commercial Comples,
Wangal Raya, Naw Defi -110046
Corporate Offlce: Fict No: 873, Udyog Vihar, Phase V, Guragram- 122016, Hanwana
Phone: 0124-4760000, Email; umaxsharei@umaxmail com,

Website: ww [lumanworkd influmaxindustines
FOR THE ATTENTION DOF EQUITY SHAREH RS OF THE COMP,

TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)

Dear Shareholders,

Notice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Authonty (Accounting, Audit, Transfer and Refund)
Rules, 2016 ("the |EPF Rules’), as amended from time to lime, every
Company Is required to transfer o the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or more from the date it was transferred
to such account and the Company is required to inform - the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultanaously pubiish the notice In the newspapears,

Further, pursuant to the provisions of Section 124(G) of the
Companies Act. 2013, read with IEPF Rules, all shares in respect of
which dividend has not been paid or claimed for seven consecutive
years or more shall also be transferred to IEPF i.e. in case any
dividend is pald for any year during the said perlod of seven
consecutive years, the shares shall not be transferred to |IEPF.

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 s
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual nolices through Speed
FPost/Registered Post, at the |atest avallable address of the
concerned Shareholders to the concemed Shareholders whose
dividend is lving unpaid/unciaimed for the financial year 2018-19and
alzo to the shareholders whose shares are liable to be transferrad to
the |EPF, requesting them to take appropriate aclion on or before
September 22, 2026.

The Shareholders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-1D Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-1% onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld. influmaxindustries
under the Investors Section.

In case the Company does not receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the reguirements of the
IEPF Rules, transfer the dividend and their corresponding shares o
the IEPF, without any further notice, by following the due procedure
as stipulated in the |IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited to the |EPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred to
|IEPF pursuant to the said IEPF Rules. it may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation lo the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically {web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www. mca, gov,in and
sending physical copy of the same; duly signed, to the attention of
Nodal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122016), along with the e-form submission
acknowledgment/challan and requisite documents enumerated in
web form |EPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
LInit: Lumay Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Nanakramguda,
Hyderabad - 500032 Telangana, India. Tel; 18003094001, Email 1D:

rajeey krikiintach.com.

X
LUMAX

For LUMAX INDUSTRIES LIMITED

Raajesh Kumar Gupta
Place: Gurugram Executive Directorand Company Secretary
Date : 19/06/2026 MNo.ACSBTD9

LI |

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : Vadadala, Phase - Il, Savli, Vadodara, Gujarat, india - 391520
Email 1D ; esi@dicabs.com || Website  www.dicabs.com

Phone : 02667- 251354 /251516 11 GIN:L31300GJ1992PLCO181948
NOTICE OF POSTAL BALLOT

NOTICE is hereby given that purseant to and in compliance with the provisions
of ‘aections 108, 110 and other applicable prowisions, if any, of the Companies
Act, 2013 (‘the Acl'), Rules 20 and 22 of the Companies (Management and
Adminisiration] Rules, 2014 (he 'Rules’) and Requabion 44 of the Securities and
Exchange Board of India (Listing Obligations and Disclosure Requirameants)
Requlations, 2015 {"SEBI Listing Regulations'), Secretarial Standard-2 on General
Meatings {'33-2'), read with the guidelines prescripad by the Ministry of Corporate
Affairs ('MCA') Tor holding general meetings / conducling postal ballot process
through Remote a-voling vide General Circular No. 0372025 dated Septamber 22,
2025 read with olher circulars issued by MCA (referred to as 'MCA Circulars') and
Circulars issued by Sacurifies and Exchange Board of India ("SEB| Circulars®)
and other applicable laws and regulations, as amended from tme to tme (including
any statubory modificabonis} or amendmantis) or re-gractment thereof for the time
beingin force). fo he Members of Diamond Power ifrastructure Limited (hereinafier
referred fo as ‘the Company’) o transact the following special business as set out
in the Postal Ballot notice dated Juna 1B, 2026(herainafter referred to as "Postal
Ballot Motica’) by passing a Special Resolubon by remale e-voling process ('remale
e-vating') only.

DICABS

ltem | Description of Resolution Type of

MNo. Reszolubion

1. | To.approve raising funds by way of issuance of Equily | Special
Shares through Qualified Institulions Placement [QIP) Resolution

Instructions for remote e-voting
The Company is providing facility to the Mem bers to exercise vobng through
electranic voling syslem {'remote e-voling’) on the e-voting platform provided
by KFinTech. The detailed procedure for casting of votes through remoie
g-voling has been provided in the Postal Ballot Notice. The instructions for
remake e-voling forms part of Postal Ballot Notice.
The voting rights shall be reckoned on the paid-up equity shares regisiered in
the mame of the Members as on that date. Members are requesied 1o provide thair
assenl or dissen! thraugh remale 2-voling only. A person wha 1s not 8 member
at on the cul-off dale should treat the Nofice for information purpose only,
The remote e-voting penod shall commance on Saturday, June 20, 2026 {3:00
a.m. I8T) and end on Sunday, July 19, 2026 (5:00 p.m. IST). During this
penod, Mambers of the Company holding shares either In physical form or in
dematarialised form, may cast their vote by remote e-voling in proporbon to
their shares in the paid-up equity share capiial of the Company. The remofe e-volng
modufe shall be disabled on Sunday, July 19, 2026 at (5:00 p.m. IST) and
ramote e-vating shall not be allowed beyend the same

Cnce the vole is cast on the resolution|s), the Mamber, whethar parfially or

otherwise, will nol be allowed 1o change it subssquently or cast the volz again,

The shareholders are requested to casitheir vote for fully paid-up shares of

Re.1/- each (EVEN 9818). The vofing rights for fully paid-up equity

sharehaoiders shafl be in proportion 1o their shares in the paid-up equity share

capital of the Company s an the Cul-off Date. Members cannot exercise voles
by proxy on Postal Ballot

Registration of e-mail I1D

Members wha have not registered their amail 1D s are requesied o do 5o at the

gasies!, Members holding shares im:

- Eleclronic made can register their email ID by conlackng thelr respective
Deposiory Participant{s) ("DP")

- Physicat mode can register their email 10 with the KFinTech, Requests can
be ematled to einward.ris@kfntech.com. All updations to be dane through
ISR Forms only

Mr. Ashish Shah, Practicing Company Secretary, Proprietor of Mis. Ashish

ahah & Associates, Ahmedabad (Membership No, . 5574, COP No.: 41768 and

Pear Review Cerfificate No.- S2001GJ041700) have been appointed as the

acrutinizer{s) for conducting tha Posial Baliol only through remote e-voling

process in a fair and transparent manner, The Scrutinizer decision on the
validity of remote e-voling will be final.

The resolution, if passed by the requisite majority, shall be deemed to have

bean passed on Sunday, July 9, 2026 (e, the last date of remole e-voling

process: The resullof remate e-voling will be announced on of before Tugsday,

July 21, 2026. These resulis will also be displayed along with the Scrufinizer

Repori on the notice board of the Company af iis Registered Office and ifs

Corporate Office. The resulls will also be posted on the websile of lhe

GCompany ai www.dicabs.com , website of KFinTech at hitps://f

evaling.kfintegh,caom and will aiso ba inbmated 1o Stock Exchanges al

www_nseindia.com and www.bseindia.com.

In case of any gueries, Members may visit Help and FAQs sacfion available at

KFinTech website hitps:/'evoling. kfintech.com. For any grievances related o

remole g-voling, please conlacl KFin Technologies Limited, Ms. C Shobha Anand,

Selenium Building, Tower-B, Plof No. 31 & 32, Financial Disfrict, Nanakramguda,

sarilingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at

evolingf@kfintech.com or conlact on Toll Free No, 1800 309 £001

Members are requested to carefully read all e notes set out in the Postal

Ballot Notice and in particular manner of casting vote through remote e-voling.

By Order of the Board

For, Diamond Power Infrastructure Limited

sdi-
Jayesh Patel
Company Secretary
ICSl Mem.MNo : A14898

Place : Ahmedabad
Date : 19-06-2026

epaper.financialexpress.mnb . .
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SATURDAY, JUNE 20, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

GVP INFOTECH LIMITED

(CIN: LT4110DL2011PLC221111)
Regd. Office; Office Mo, T10, Naurang Hause, Kasburba Gandhi [KG) Road, Connaughl PLA,
CE, New Delni, Indiz = 110 001 Tel: +31-T69882540G,
Emall IDv: secretanali@gvpinfotech com, Webshe: hifpss\gvpnfotech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Nolice s harsby given thal the Comgany has fixed Thursday, 25th June, 2026 a5 the
Racord Date for the purpose of deétarmining the holdars of the Parly paid-up Rights Equity
chares of the Company fo whom the call nolice will be sent for payment of ihe First and
Final call of Rs. 5.00/- each (out of which Re. 1.00/- will be adjusted towards face valug and
Rs. 4.00/- will be adjusted towands securities pramium) on tha outstanding 2,11,72,007
partly paid-up Eqoity Shares of the Company having a Face Value of Rs. 2,00/ each with
Re. 1.00/- paid-up (“Rights Equity Shares") which were allotted on 30th July, 2025, on
Rights Basis pursuant to the Letter of Offer (*LOF") dated 1stuly, 2025,

For GVP Infotech Limited

Sdi-

Dhaval Jitendrakumar Mistry

Data: 19th June, 2026 Diractor
Piace: Delhi DIN: 03411290

Tw

TATA

TATA POWER

{Corporate Contracls Department, 5° Floar Station B)
Tata Power, Trombay Thermal Power Station Chembuer-Mahul, Mumbei 409074, Makarashtra, Indis.
(Board Line: 022-67175323, Mobibe:( B435633224) CIN: L2Z920MH1319PLC00ASET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendaors for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years,

Interested and eligible bidders to submif Tender Fee and Authorization

Letter before 3™ July 2026. For detailed NIT, pleasa visit Tender saction on

wobsita https:ihwww tatapower.com. Also, all futlure corngendum's if any,

o the said tender will be published on Tender section of above website

{Wa Power— Business Associates — Tender Documeants) only.

Place: Bengaluru
Balmer Lawrie Investments Limited
[A Governmeant of India Enterprise]

[

CIN: L65999WB2001G0I093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
I"‘l_
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
b-
2026/1770374720586.pdf#page=18&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.;
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

['Mavratia

NLC India Limited

| af India Enterprisa)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

MNotice is hereby given that pursuant to SEBI Cireular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3750/2028
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requesis
that were originally lodged before 1% April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04* February, 2027. Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Filoor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/5 MAN INFRAPROJECTS LIMITED

CONSTRUCTION SERVICES IN RESPECT OF COMMERCLAL OR
RESIDENTIAL BUILDINGS AMD COLONISING
{Umdier regulation 368/ 1) of the Insalvency and Bankruptcy Baard of India
{Imsolvency Resolution Process for Corporate Persans) Regulations; 2016)

RELEVANT PARTICULARS
1 | kameod thi corporabe doalbbor | Man Infraprojects Limited
| afong with PAN/ CIN/ LLP Mo LEIMUTOLOd MH2O0EPLCIG4020 )
2. | Address of the registered office | 10Z. Man House, Znd Flops, Opposite Pavean
| Hans, 5.8 ROAD, Ville Parle - West,
[ Muirntai - 40008,
3. | URLaf websie | The Corperate Debitor Ras r Bolve websibe. |
4. | Detaits of place where majority of | Thi major. assets of the Comporate Debtor
fixed Essets mre kocated | &re focated at Mumbal
B [ Irestnlled Ghpaciteol misin !ThE Corporate Debdor & inte the business of Real
| productsy’ sarvicas ] | Estate and cwns propertios located in Mumbad
£ | Quantity and value of main | Az per Igtest audited financal statements tha
produclsy services sokd in |21 | P e from agperations s NIL Tar theTinancial
financial year {waar 201920
T, | Humber of employess, workimen | As on Insalvendsy Commencamant Date, here
e no emplovess or workrmen,
&. | Further detads including last | Informatice can be sought through
avalleble financial sratemants Twith [ Commmamcation to the fallowing amsi
schedules) of ted yesrs, lists of | Exmail; ipemaninfraphojecs B gmai com
creditora are awvallable at URL: '
9. | Eigibility fof resplution applicants | Information can be Sougnt thugn
imder section 250 2h) of the fods ; gommunication tg the fgllowing amad
&= avatlable at URL: | E-mall: ip.maninfraprojects@gmal.oom
11, [ Lesst clate foe recsipl of sxpression | Gth Iuly, FO26
of interast
11 | Date of Esue of provisional kstof | 13th luky, 2026
prespectve resalubon applicants |
12, | Last date for submission of [ 18th huty, 2026
objections topeovisional Bsi
13, | Date of msue of final (s of
prospectta resoluton applicants
187 | Date of m5ue of Infoematan 280 July, 2026
memorandum, maliaticn matra
and raquest for resohution plans to

(215 July, 2026

prospecive resolulion applicants. |
15. | Last date for submission of | 24th August, 2026
MesCUtion pans
1H, | F'r-:u_i::'-i'-:- armad i I*.:-'._-.'u'I;-l|'1I'I-
_|Pwressionofinterest . |
17 | |Defails of the corpordte dabtor's. | The Corporate Deltor is not a MSHIE.
regsiration stalus-as MSME.]

[T maninfrapropcsEgmealeom

1

Mlana] Komar Agarwal

Retolulion Professional

Man Infraprojects Limited (Under CIRP)

Regn: No. IBEI/IPA-GOL/P-POOT14/2087- 2018/ 117232

AFA Mooc AR 12220220062 T,/ 109155 Valid 4 30,06 20/
Plece! Mypfitgh

Date; 20004 =]

~

ACS 25141

“"IMPORTANT™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Lumax- ﬂ":l LUMAX INDUSTRIES LIMITED m-.-{m:

CIN: L74859DL 193 1PLCDH 2804 sl
Registerad Office: 2~ Floor, Harbanz Bhawan-l, Commercial Complax.
Mangal Rayva, Mew Deli -110048
Corporate Office; Plol No. 8TE, Udyag Vihar, Phase ¥, Gurugram- 122078, Haryana

Phone: 0124-4760000, Emall: umaxshare@iumaxmall. com

Website: www lumaxwarld.inlumasnduslkies

(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY)
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF)

Dear Shareholders,

Maotice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Authority {Accounting, Audit, Transfer and Refund)
Rules, 2016 ('the IEPF Rules’), as amended from fime to time, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF). the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T (seven) consecutive years or more from the date it was transferred
to such account and the Company is required to inform the
sShareholders whose shares are fiable to be transferred to the IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapers.

Further, pursuant lo the provisions of Section 124(6) of the
Companies Act, 2013, read with |IEPF Rules, all shares in respect of
which dividend has not bean paid or claimed for seven consecutive
years or more shall also be transferred to |IEPF Le. in case any
dividend is paid for any vear during the said period of seven
consecutive years, the shares shall not be transferred to IEPF.

In view of above, we wish to inform you that the due date for transfer
info IEPF of the Unpaid/Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
reguested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concernad Shareholders to the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial yvear 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the IEPF, requesting them to lake appropriate action on or before
September 22, 2026.

The Sharehoiders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-1D Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.influmaxindustries
under the Investors Section,

In case the Company does not receive any communication from the
concernad shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEPF Rules, transfer the dividend and their corresponding shares to
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited o the IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred o
|EPF pursuant to the said |[EPF Rules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation (o the above shares will also
be credited to the said IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.mca,gov.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquariers (Plot No. 878, Phase V., Udyog Vihar, Sector 18,
Gurugram, Haryana 122016), along with the e-form submission
acknowledgment/chatlan and reguisite documents enumerated in
web form |[EPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, MNanakramguda,
Hyderabad - 500032 Telangana, India. Tel.: 18003094001, Email 1D:
rajeev.kri@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date : 19/06/2026 MMNo.ACSE709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Regd. Office : Vadadala, Phase - |, Savli, Vadodara, Gujarat, India - 391520
Email ID - cs@dicabs.com |l Website | www.dicabs.com
Phone : 02667- 251354 /251516 | CIN:L31300GJ1992PLCO18198

NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant fo and in compliance with the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act, 2013 ('the Act), Rules 20 and 22 of the Companies (Management and
Adminisiration) Rules, 2014 (he "Rules’) &nd Regulation 44 of the Securities and
Exchange Beard of India [Listing Obligations and Disclosure Requiremants)
Repulations, 2015 ("SEBI Listng Regulations’), Secretarial Standard-2 on General
Meatings ('35-2'), read with the guidelines prescribed by the Mintsiry of Corporate
Affairs ("MCA") for holding gensral meefings | conducting postal ballot process
through Remoke e-voting vide General Circular No. 03/2025 dated September 22,
2025 read with ofher circulars issued by MCA (referred to as 'MCA Circulars') and
Circulars Isseed by Securilies and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amended from Sime-to Bme {including
any siatutory modification(s) o amendmenltis) o re-enaciment thereof for the fime
being in force), to fhe Members of Ciamend Power Infrastructuere Limiled (hereinafier
referred to as 'the Company'] o transact the following special business as set out
in the Fostal Baliot nobice daed June 18, 2026(hereinafier referred fo as "Fosial
Ballol Motice') by passing a Special Resalulion by remote e-voling process (‘remole
e-voting’) anly.

DICABS

ltem | Description of Kesolution Type of

No Hesolution

1. | To approve raisang funds by way of issuance of Equity Spacial
Shares lhrough Qualified Institubons Placement (QIF) Fesolubion

Instructions for remote e-voting
The Company is providing facility 1o tha Members 1o exercise voling through
glectronic voling system ['remote e-voling) on the e-voling platform provided
by KFinTech. The defailed procadure for casbing of voles through remots
g-yoling has been provided in the Postal Baflot Notice. The insfructions for
ramote e-voling farms parl of Postal Baliol Notice,
The voling rights shall be reckoned on the pald-up equity shares registersd In
the name of the Members as on that date. Members are requesied o provide their
assant or dissent through remote @-vobng oniy. A person who 13 not 8 mamber
as on the cut-off dafe should treat the Mofice for information purpose only.
The remote e-voling panod shall commence on Saturday, June 20, 2026 (9:00
a.m. |ST} and end on Sunday, July 19, 2026 (5:00 p.m. [5T). During this
pendod, Members of the Company holding shares either In physical form or in
demalerizlised form, may cast their vote by remote e-voling in proporton io
thair shares in the paid-up equity shara capital of ive Company. The ramofe e-voling
module shall be disabled on Sunday. July 19, 2026 at (5:00 p.m. IST) and
remole e-voling shell not be allowed beyond the same.
Onee the vobe s cast on the resoluion(s), the Member, whether partially of
otherwise, will not be allowed to change it subsequenily or cast the vole again
The shareholdars ara reguested o casitneir vota for fully paid-up shares of
Re.1/- each (EVEN 9818). The voting rights for fully paid-up equity
sharehalders shall te in proportion to their shares In the pald-up equily shars
capital of the Company as on he Cut-off Date. Members cannol exercise voles
by proxy on Postal Ballol.
Registration of e-mail I1D
Members who have not ragistered their emall IDs are requested io do so a1 the
pasiasi. Membars foiding shares in:
- Electronic mode can register their- email ID by contacling their respective
Depository Participant{s) ("DP")
- Physical mode can register thair email [0 with the KFinTech. Requesis can
be emalied io einward.ris@kfntech.com. All updations to be done through
ISR Forms oaly.

Mr. Ashish Shah, Practicing Company Secrefary, Proprietor of Mis. Ashish
Shah & Associates, Ahmedabad (Membership No. ; 5374, COP No. 4178 and
Peer Review Cerlificate No.: S2001GJ041700) have been appointed as the
Scrulinizeris) for conducting the Posial Ballot anly through remote e-voling
process in a fair and transparent manner. The Scrufinizer decision on the
validity of remoie e-vabing will be final,

The resolution, if passed by the requisite majority, shall be deemed o have
been passed on Sunday, July 19, 2026 i.e. the (351 date of remote e-voling
process. The resultof remate e-voling will be announced on of before Tuesday
July 21, 2026. These results will also be dispiayed-along with the Scrufinizer
Report on tha nofice board of the Company at its Registered Office and its
Corporate Ofiice. The results will also be posted on the websita of the
Company at www.dicabs.com website of KFinTech atl hitps:i!
gvoting. kfintech.com and will also be infimated to Stock Exchanges at
www nseindia. com and www.bseindia. cony,

In-case of any quernes, Members may visit Haip and FAQs section avaitable at
KFinTech websile hitps:/fevoling kfintech.com. For any grievances relaled fo
remaote 8-vating, please contact KFin Technologies Limited. Ms. C Shabha Anand,
Salenium Building, Tower-B, Plot No. 31 & 32, Financial District, Narakramguda,
sanlingampally, Rangareddy, Hyderabad 500 032 Telangana, India or email at
gvoling@ kfintech.com or contact an Toll Free No. 1800 30% 4001,
Members are requasted.to carefully read all the nates sel aul in the Poslal
Ballot Notice and in particular manner of casting vole through remafte e-voling

By Order of the Board
For, Diamond Power Infrastructure Limited
edi-
Jayesh Patel
Company Secretary
[CS5l Mem.No : A14898

Place : Ahmedabad
Dale ;: 19-06-2026

epaperfinancialexpress.comB @ @
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DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225

Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sa/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana
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FINANCIAL EXPRESS

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate|The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026

GVP INFOTECH LIMITED
(CIN: LT4110DL201TPLCZZ1111)
Regd. Office: Offica Mo, T10, Naurang House, Kasturba Gandbd (KG) Road, Connaught PLA,
CE, New Dalhi, India =110 001 Tal: +31-T698828406.
Email ID; secretanal@gvpinfotech com, Website: hitps igvpinfatech com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motice i3 hereby given that the Company has fixgd Thursday, 25th June, 2026 a3 the
Record Dale for the purpose of determining the holders of the Parlly paid-up Rights Equity
Shareg of the Company 1o whom the cafl notice will be sent for payment of the First and
Final call of Rs. 5.00/- each {out of which Re. 1.00/- will be adjusied towards face value and
Rs. 4 00/ will be adyusied lowards secunties premium) on the oulstanding 2 11,72 007
parily paid-up Equity Shares of the Company having a Face Value of Rs, 2,00/ gach with
Ra. 100/ paid-up (“Rights Equity Shares") which were allotbed on 30th July, 2025, on

Rights Basis pursuant tothe Letier of Offer (*LOF ) dated 151 July, 2025,

For GVP Infotech Limited

Sdi-
Dhaval Jitendrakumar Mistry
Director
DIN: 03411290

Date: 19th June, 2026
Piaee: Dalhi

w

TATA

TATA POWER
{Corporate Contracts Departmant, 5° Floor Station B)

Tata Power, Trombay Thermal Power Station Chembier-Mahul, Mumbal 400074, Maharashtra, Indis.

{Board Lire: 022-67175323. Mobibe:| 8435633224) CIN: L28920MH 1319PLCO0O5ET

The Tata Power Company Limited invites tender from eligible vendars for

the following package.

1) Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interested and eligible bidders to submil Tendar Fee and Authorization

Letter before 3™ July 2026. For detailed NIT, please visit Tender section on

webgite https:lwww tatapower.com. Also, all future cormgendum's if any,

to e said tender will be published on Tender section of above website

( Jata Bewer — Business Associates — Tender Documents) only.

Balmer Lawrie Investments Limited

Place: Bengaluru
[A Government of India Enterprise]

b
3L
CIN: L65999WB2001GOI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5™ February,
2026 to 4" February, 2027 for
transfer and dematerialization
(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4" February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/1/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026.

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
n-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
|:|.-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak" from 1* April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company's
website at https://www.blinv.com/

For any guery / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:.
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata
Date: 18" June, 2026

For Balmer Lawrie Investments Limited
Sd/-
Abhishek Lahoti

Company Secretary and Compliance
Officer

ACS 25141
“"IMPORTANT"”

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

NLC Indla LImItEd

I Hd.- atra' - Government o r||1r|u I:rll::'rr.lll i)

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBlI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3T50/2026
dated 30" January, 2026, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were originally lodged before 19 April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window is open
till 04™ February, 2027, Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04" February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this pericd, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List (CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedurs will be followed
for such transfer-cum-demat requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017.

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S MAN INFRAPROJECTS LIMITED

COMNSTRUCTION SERVICES IN RESPECT OF COMMERCIAL DR
RESIDENTIAL BUILDINGS AND COLONISING
{Umdar regulation 368{ 1) of the Insalvency and Bankmptey Board of Indie
{Insalvency Resalutien Process for Corporate Persans) Regulations, 2018)

5L 'F!EI.EHAHT PARTICLLARS

1. | Mameof the corporate cabtor | Man | h‘rfrﬂprcujam Limited
algng wilh F'.ﬁ.l'uvl,- CII'-I..-' LLP M, | CIMUF O DA MH2 008 PLC LS2935
2 | Address of the registered office il'.l'?'."l'-'l'a-.in House, 2nd Floor, Opposie Pasan
| Hane, S.V. ROAD, Wille Parfe - West.
Murmdsal - A0005E,
| Thee Corpoeate Dobitor has ro active wibsiie
The major assats of the Corporate Debtor
e Apcated 41 ML |I:|F.|I
Thr' Corporate Dattor & into the business of Real
{ Estate and owns properties located In Mumbsad
:.ﬂe‘: FHEr [ ﬁll::lll::.l] ril'li'lll-:::.ﬁf'.-itﬁ'.l'-ellll-.'l'nlh [he
productsy sarvicas s0d in lest revanue frmm aperations s NIL for the financial
finaneial yesar [ year 2049-20,
T | Mumber of amplovees) workmen f {8 an Insalvensy Commencemant Date, e
~ ] ) | WETE N0 aMploVaEs Or Workimen.
| Further détass including st I|'|1'|:|1'|'|'|E|:||:l"' CEMN LrE'El:lu,gllt s raugn
avnilabio financial stataments .,..-.-nr somrurication to the fallowing armad ;
achedulas) of twa years, lists of | E-rnall; ipmanirfraprojects@gmad.com
corefitors Are asdilabke g1 URL:
&, | Elgibility for rescution applicants :lnf-:lrmcllil:m can be sought thraugh
nder saction 258¢21h) of the Code | commamication ta the following smail |
= mw:.jl:'lh- al URL: E-imail: ||'t- |I'|F.|||||'|frF.||||¢-i|.-‘:HﬁE"-"g||'|é-.' eh 1]
30 | Last date for recaipt of expressicn | Bth July, 2026
| of intasaat
11, | Cave of Eue of provisioosal st of
prospectve resoluton applicams
12, | Last date for submission of | 1810 July, 2026
| ohiectins 1 provesional st
13, | Cate of issue of final list of
prospecive resolutan applicants
14, | Date of msue of migrmation
memorandum, evablaticn matna
and request for rescdution plans 16
| prospectve resolution applicants
15. | Last date for submission of
|¢"u:|IuI,|-::-r| |:-.Hru.
16. | Procass amail id to submit
Exgression of Inberest
17 | Dr I,H||*.¢." e [Elijl]i:.:ﬁl:e:-;lrl:ll,{lr =
ragistration status as MSYE.]

3 | URLof wetsia

4. | Catali of place whare n'.ajunl'.r of
Tixexd sE1s asne bocated

5. | Instalied capacity of main
productss sernces

E. ..ﬁj::irll;i'ly .;ir-u,'l.-.ﬂllir.-.l,:-:l' 'rlt;nr.

[ 13th Judy, 2026

|21t Juiy, 2026

| Z&th July, 2076

| 24th August, 2026
[ Ip.maninfraproects@pmail.com

| The Corporate Debigs & nol & MEME,

Sd /-

MMano] Kamar Agarwal

Resolation Professional

Man Infraprojects Limited (Under CIRP)

R, Mo, IRBIAPA-OO L P-POOT 14 201 7- 2018, 11225

AFA Mo A8 1122203/ 300827 A 100155 Valid 1l 30,/ 06 204
Plsce M
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DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225
Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (‘EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of _EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL”) (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .

For DEE Development Engineers Limited
Sd/-

Ranjan Kumar Sarangi

Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

3
DK JAIN

R

wanx 2o LUMAX INDUSTRIES LIMITED

CIN: L74B990L 1981 PLCH 2804

Registered Office: 2 Figor, Harbans Bhawar-ll, Commercial Complas
Mangal Rava, Naw Dedhi -110048

Corporate Office; F‘Iut o EI?E- U-:I,ng 'I."Ir'flr F‘hase‘uf Gur-.rgram 122018, Harvana

THAHEEH OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY
SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND [IEPF)

Dear Sharehalders,

Motice is hereby given pursuant to the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Protection Fund Autharity (Accounting, Audit, Transfer and Refund)
Fules, 2016 (‘the IEPF Rules’), as amended from time o lime, every
Company is required to transfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpaid or unclaimed for a period of
T [seven) consecutive years or mare from the date itwas transferred
o such account and the Company is required to inform the
Shareholders whose shares are liable to be transferred to the |IEPF
three months prior to the due date of transfer of shares and
simultaneously publish the notice in the newspapers.

Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimad for seven consecutive
years or more shall also be transferred to IEPF Le. in case any
dividend is paid for any year duning the said penod of seven
consecutive years, the sharas shall not be transferred to IEFPF,

In view of above, we wish to inform you that the due date for transfer
into IEPF of the Unpaid/Unclaimed Dividend lyving in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19 is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

The Company has sent the individual notices through Speed
Post/Registered Post, at the latest available address of the
concernad Shareholders o the concemed Shareholders whose
dividend is lying unpaid/unclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable to be transferred to
the IEPF, requesting them to take appropriate action on or before
September 22, 2026,

The Shareholders may further note that the complete list of
shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-ID Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the IEPF is being uploaded on
the website of the Company at www.lumaxworld.in/lumaxindustries
under the Investors Section.

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
|IEPF Rules, transfer the dividend and their corresponding shares to
the IEPF, without any further notice, by following the due procedure
as stipulated in the IEPF Rules.

Please note that once the dividend and their corresponding shares
are credited to the IEPF, no claim shall lie against the Company in
raspect of unclaimed dividend amount and shares transferred to
IEPF pursuant to the said |[EPF RHules. It may also please be noted
that all subsequent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be credited to the said |IEPF Demat Account.

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically [web form IEPF-5) available on the
website of the Ministry of Corporate Affairs at www.meca.gowv.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Plot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122018), along with the e-form submission
acknowledgment/challan and requisite documents enumerated in
web form IEPF-5.

In case of any queries on the above matter, Shareholders are
raquested to contact the Company’'s Reqgistrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager al KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Manakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email 1D:

rajeev. kr@kfintech.com.

For LUMAXINDUSTRIES LIMITED

Raajesh Kumar Gupta

Place: Gurugram Executive Director and Company Secretary

Date :19/06/2026 MMNo.ACS8709

DIAMOND POWER
INFRASTRUCTURE LIMITED

Reqd. Office : Vadadala, Phase- || Savli, Vadodara, Gujaral, India- 391520
Email ID : esi@dicabs.com [| Website : www.dicabs.com

Phone : 02667- 251354 /251516 1| CIN:L31300GJ1992PLCO18198
NOTICE OF POSTAL BALLOT

NOTICE s hereby given that pursuant o and in compliance wilh the provisions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act 2013 ['the Act), Rules 20 and 22 of the Companies (Managemeant and
Administration) Rules. 2014 (e "Rules') and Regulation 44 of the Securities and
Exchange Board of India {Listing Obligations and Disclosure Requirements)
Reguiations, 2015 ('SEBI Listng Regulations’), Secretarial Standard-2 on General
Meeatings 1'53-2"), read with he guidelines prescribed by the Ministry of Corporale
Affairs ('MCA") for holding general meetings / conducting postal ballot process
through Remaole e-voling vide General Circular No, 032025 dated September 22,
2025 read with other circulars issued by MCA (referred 1o as '"MCA Circulars’) and
Circulars issued by Securities and Exchange Board of India ("SEBI Circulars”)
and other applicable laws and regulations, as amangad from fime to fmea (including
any slatulory modification{s) or amendment(s) or re-enactment thereof for the time
being in force), to e Membars of Dizmond Power Infrastrocture Limited (hereinafier
referred to as 'the Company') o Iransact the following special busingss as s2l out
in the Postal Baliol notice dated June 18, 2026(hereinafier referred o as 'Postal
Ballot Mofice') by passing a Special Resolubion by remole e-voling process (‘remots
g-vofing'| anly

DICABS

tem | Descripion of Resolution Type of

Mo, Hesolubion

1. | To approve raising funds by way of issuancs of Equity | Special
Shares through Cualified Institutions Placement (CIP| Fesolufion

Instructions for remote e-voting

The Company is providing facility 1o the Members to exercise voling through

eglactranic voting sysiem {'remote e-voling’) on the a-voling platform provided

by KFinTech. The detailed procedura for cashng of vales Wrough remaota
g-valing has been provided in the Postal Baflot Nolice. The instructions for
remote e-voling forms-parl of Postal Ballol Notice.

The voting rights shall be reckoned on the paid-up eguily shares registerad in

the name of e Members-as an thatdate, Members are reguesied to provide thair

assent or dissent through remote. e-voting only. A person who is not a member
as on the cut-off date should treat the Motice for information purpose anly.

The remole g-vating period shall commence on Salurday, June 20, 2026 (9:00

a.m. 18T} and end on Sunday, July 13, 2026 [5:00 p.m. IST). During this

parod, Members of the Company halding shares aithar in physical form or in

dematerialised form, may cast their vole by remote e-vafing in proportion 1o

their shares in the paid-up squily share capital of the Company. The remote e-voling

module shall ba disabled on Sunday, July 19, 2026 at {5:00 p.m. IST) and
ramate e-voling shall not be allowed beyand the same,

Onca Mma vobe is cast on the resolution(s), the Member, whethar parfially or

ptherwisa, will not be allowed to change it subsequently or cast the vole again

The shareholders are requesied to cas! their vale for fully paid-up shares of

Re.1/- each (EYEN 9818). The voling rights for fully paid-up equity

shareholders shall be in proporfion lo their shares In he paid-up equily share

capital of the Company as on the Cut-off Date, Members cannof exarcizse voles
by proxy on Poslal Ballot.

Registration of e-mail 1D

Members who have noiregistered their email [Ds are reguested fo do so0 at the

easiasl Members holding shares in:

- Electronic mode can regisier their email ID by contacting their respechive
Depository Participant(s) ("DP*)

- Physical mode can register their emall [0 with the KFinTech. Requests can
be emailed fo sinward.ris@kBntech.com. All ypdations to be done through
ISR Forms only,

Mr. Ashish Shah, Praclicing Company Secretary, Proprietor of Mis. Ashish

shah & Associates, Ahmedabad (Membearship Mo, ; 5974, COP No. 4178 and

Pear Review Cerlificate Neo.: S2001GJ041700) have been appoinied as the

acrutinizeris) for conducting the Posfal Baliof anly through remote e-woling

process in‘a fair and transparant manner. The Scrulinizer decision on the
validity of remaote a-valing will be final,

The resolution, if passed by the requisite majority, shall be deemed to have

been passed on Sunday, July 13, 2026 i.e, the last date of remoie e-voling

process. The rasultof ramote e-voting will ba announcaed on or bafore Tuesday,

July 21, 2026 These results will also be displayed along with the Scrulinizer

Report on the notice board of the Company al Its Registerad Office and ils

Corporate Office. The results will also be posted on the websile of the

Company at www.dicabs.com . website of KFinTech al hitpsi/

evoling kfintech.com and will also be intimated to &lock Exchanges al

wiww . nseindia.com and www bseindia. com.

In case of any queries, Members may visit Help and FAQs section avallable at

KFinTach website hiips:/fevoling. kfintech.com: For any grievances related o

remote e-voling, please contact KFin Technologies Limited, Ms. C Shobha Anand,

salenium Building, Tower-8, Plot No, 31 & 32, Financial Distrigt, Manakramguda,

Senlingampally, Rangareddy, Hyderabad 300 032 Telangana. India or email at

evoting@ kfintech.com  or contact on Toll Free No. 1800 109 4001.

Members are requested o carefully read all the notes set ocut in the Postal

Balkot Notice and in particular manner of casting voke through remete e-voling

By Ordar of he Board

For, Diamond Power Infrastructure Limited

A [
Jayesh Patel
Company Secretary
ICSI Mem.No : A14898

Place ; Ahmedabad
Date : 19-06-2026

epaper.financialexpress.mn‘. .
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CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST VIVIMED LABS LIMITED
(Under Corporate Insolvency Resolution Process)

This corrigendum is issued to the public atlarge and all prospective resolution applicants in
respect of the Invitation for Expression of Interest (Form G) published on June 14,
2026, under Regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016. The following entry shall
be read as forming part of the Form G:

SL. RELEVANT PARTICULARS

17. |Details of the corporate(The Corporate Debtor is registered as a Micro, Small
debtor’s registrationjor Medium Enterprise under the provisions of the
status as MSME. Micro, Small and Medium Enterprises Development
Act, 2006.

All other terms and conditions of the Form G published on June 14, 2026, shall remain
unchanged and continue to have full force and effect.
S/d-
T Narayana Swamy
Interim Resolution Professional of Vivimed Labs Limited
Reg. No.: IBBI/IPA-002/IP-N01078/2020-2021/13427

Date: June 20, 2026
Place: Bengaluru

GVP INFOTECH LIMITED

(CiN: L741100L2011PLCZ21111)
Regd, Office: Office Mo, 710, Naurang House, Kasturba Gandhl (KG) Road, Connaught PLA,
CE, New Delh, India= 110 001 Tel: #51-T608825406,
Emall 1D: secrefariaifgminiotech com, Website: hitps:\gvpinfoiec com

NOTICE FOR RECORD DATE FOR FIRST AND FINAL CALL ON PARTLY

PAI D-UP RIGHTS EQUITY SHARES OF THE COMPANY

Motice i hereby given that the Company has fixed Thursday, 25th June, 2026 as the
Recard Date for the purpose of determining he holders of the Partly paid-up Rights Equity
Shares of the Comgany o whom the call notice will be sent for payment of the Firstand
Fingl callof Bz, 5.00/- eachiout of which Be, 1.00/- will be adposted towands face value and
Rz 4.00/~ will ba adjusted towards securifies premiurm) on the cutstanding 2,91,72.007
parthy paid-up Equity Shares of the Company having a Face Value of Rs. 2,00i- gach with
Re; 1.00- paad-up ["Rights Equity Shares”) which were allobied on 308 July, 2025, on
Rights Basss pursuant o the Letierof Oiffer [LOF™) dated 158 Juby, 2025

For GVP infotech Limited

Sdi-

Dhaval Jitendrakumar Mistry

Date: 19t June, 2026 Diractor
Place; Delhi DiN: 03411200

W

TATA

TATA POWER

ICorporate Condracts Depariment. 5 Floor Sation B}
Tata Power, Trambay Thormal Power Station Chembur-Mahul, Mumbal 400074, Maharashtra, India,
(Bowrd Line: 02267175323, Mabdle:( B435633224) CIY: L2BY20MH1919PLCO00SGT

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from efigible vendors for

the lollowing package.

1} Service required for Statutory compliance at Trombay Generating
Station for period of 3 years.

Interested and eligible bidders lo submil Tender Fee and Authorization

Letter bafore 37 July 2026. For detailed NIT, please visit Tender section on

website hitps:/'www tatapower.com. Also, all fulure cormigendum’s if any,

i the said fender will ba published on Tender sachon of above websile

{Tatf-nwnr — Business Associates —= Tender Documents) anhy.

-

Balmer Lawrie Investments Limited
[A Government of India Enterprise]

CIN: L65999WB2001G0OI093759
Registered Office - 21, Netaji Subhas Road,
Kolkata - 700001
Telephone No. - 033 2222 5227
Email - lahoti.a@balmerlawrie.com
Website - www.blinv.com

NOTICE TO
SHAREHOLDERS

A. Special Window from 5" February,

2026 to 4" February, 2027 for
transfer and dematerialization

(demat) of physical securities

Please note that a Special Window for
transfer and dematerialisation (demat) of
physical securities has been made
available for a period of one year from 5"
February, 2026 to 4™ February, 2027 as
per Securities and Exchange Board of
India's Circular dated 30" January, 2026
bearing reference no.
HO/38/13/11(2)2026-MIRSD-
POD/I/3750/2026 read with Para 17 of
Section IV of Master Circular for
Registrars to an Issue and Share Transfer
Agents dated 6" February, 2026,

The eligibility, procedural requirements,
other conditions and details are available
in the aforesaid SEBI Circulars, which can
be accessed through the following links:

a. Circular dated 30.01.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/ja
n-
2026/1769772850270.pdf#page=18&zoom
=page-width,-15,842

b. Master Circular dated 06.02.2026-
https://www.sebi.gov.in/web/?file=https:/
/www.sebi.gov.in/sebi_data/attachdocs/fe
b-
2026/1770374720586.pdf#page=1&zoom
=page-width,-15,842

B. Second 100 Days Campaign,
"Saksham Niveshak” from 1% April,
2026 to 9" July, 2026

In furtherance to the communication
dated 27" March, 2026 received from the
Investor Education and Protection Fund
Authority ('IEPFA'), this is to hereby
inform that the Second 100 Days
Campaign - "Saksham Niveshak" has
been relaunched from 1% April, 2026 to 9"
July, 2026 for KYC and related updations
and shareholder engagement to prevent
Transfer of Unpaid/Unclaimed dividends to
Investor Education and Protection Fund
(IEPF).

For further details, kindly visit Company’s
website at https://www.blinv.com/

For any query / lodging request in
connection with serial A. and B.
above, shareholders are requested to
contact the Company's Registrar and
Share Transfer Agents, M/s. MUFG Intime
India Private Limited (Unit: Balmer
Lawrie Investments Ltd.), at Rasoi Court,
5th floor 20, Sir R N Mukherjee Road,
Kolkata 700001, India, Toll free No.:
(033) 6906 6200, E-mail:
investor.helpdesk@in.mpms.mufg.com

Place: Kolkata

Date: 18" June, 2026

For Balmer Lawrie Investments Limited
sd/-

Abhishek Lahoti

Company Secretary and Compliance
Officer

ACS 25141

“"IMPORTANT™

VWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
Nnecessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

[*Mavralma' - Govermmeid of |hdsa Enberpriss]

NLC India Limited

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Motice is hereby given that pursuant to SEBI Circular
SEBI/HO/38/13/11(2)2026-MIRSD-POD/I/3750/20286
dated 30" January, 20286, the Company has opened a special
window exclusively for the re-lodgement of transfer requests of
Physical shares. This applies specifically to transfer requests
that were onginally lodged before 1% April, 2019, but were
rejected/returned/not processed due to the deficiency in the
documents/process or otherwise. The special window 15 open
till 04" February, 2027, Re-lodgement of legally valid and
complete documents for transfer of physical shares, where
there is no dispute on ownership will be considered. Eligible
investors are requested to submit their application along with
requisite documents on or before 04™ February, 2027 with
our Registrar and Share Transfer Agent (RTA), Integrated
Registry Management Services Private Limited.

During this period, securities that are re-lodged for transfer
will be issued only in dematerialized (demat) form. Investors
are required to have a demat account and should submit a
copy of their Client Master List ({CML) along with the requisite
documents and Original Share Certificates, while re-lodging
the transfer request with the Registrar and Share Transfer
Agent (RTA). The appropriate procedure will be followed
for such transfer-cum-demal requests. In case of any query
or assistance, please contact our Registrar and Share
Transfer Agent (RTA) at einward@integratedindia.in or at
044-28140801/803. You may also reach out to them by visiting
their office at 2™ Floor, Kences Towers, No. 1, Ramakrishna
Street, North Usman Road, T-Nagar, Chennai - 600 017

Date : 19.06.2026 For NLC India Limited
Place : Chennai Company Secretary

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

M5 MAN INFRAPROJECTS LIMITED
CONSTRUCTION SERVICES IN RESPECT OF COMBMERCIAL OR
RESIDERTIAL BUILDINGS AND COLONESING
[Under regulation J66] 1) of the insoivency and Bankruptcy Board of |ndis
|Imzalvency Resalutian Process fer Corporate Persons) Regulatiens, 2008}

SL. | ihs _ RELEVANT PARTICULARS =~
1. | Mame of theoorporete dabtar | Man Infraprojects Limited
| along with PAN/ CINy LLP Mo, |CINUTOI0IMHA00BPLCI6AS30
2. | Adoress ol 1ne I'-EE-E-'IE'.I'-EIJ T e 1':‘?. Man bause, 2rdd Floor, Caoposite Pawan
Har=, 5.5, RGAD, Vilke Parke - West,
| Mmbal - 4000558,
| The Corparaie Debiar has no ective websita,
[ Tha ma|of assats of the Corporste Debtor
.-H_IE" locatad Bt Mumbal
I-|'|'IE Corparate Dabior g into the businass of Real
EsiEle and owne peogertsas loceted n Mumtal.
:|Il|5- oar E'E":‘-l auimed finencial statemsants e
rerpan L from aperations 1 MIL for the faancial
year 2a19-20,
[ Be an Insokency Commencesnant Date, thedw
| AR FE N0 BT e RS O WOk Tie.
H, |Furthes details includfing ast | Infoermation can be saught thraugh
availabde Nrancial Statermants (with | Sarmrmanication o thea I'-i]"l:l'ﬂ'ir'lg amall ;
seheduled) of two years, lists of E-nall: iprsaninfraprosecisBgmed cani
credilon s Fvailatie at URL:
0. | Eligiility for resciution applicants - | Information can be sought threugh
unoer dsction 250200 of the Code | communication 1o tha following #mail ©
= aviEiable ar LEL: | Eamiail: mrimaninfrasrisecisEgmai.oam
10 [ Laat date far reoeipl af esxprassion :'E“I.I‘l July. 2028
ol inlenmsl
11 | Date of Bsue of prdaonal list of
prospaciive resalution appicanis
120 | Le=a dae for submsskn of
gbjections o provsaanal st
13 | Date of Eade of fingl kst of
prespeasiive resalulion applicants
14 | Dwrle of Eoe of mfarmaton
mermarandum, dwaluation mpiris
and request for resalution plans o
prospeciie resalution applicants
18 | [JI..'-E{ date far éil'h'nm.r':i'l- o
resthution plans
1. | Propess email id ta submil
Expression of Irnberest
17 | .;Dl,:t'a-" -:_:-f i_i'l!'!-lll'lri,'.;l'li'l.l‘!-l,." dubiors
repistmtion sthus as MESWE.|

3. | UAL of wekaita

4. | Details of place where majority of
flved Gasets &re located

5. | Instalied capacity of main
producks)” ServaoRs

6. | Quantily ard valué af main
products, serices sald in last
fineacial year

T | Humber af I'.—"I'IL:‘EI}'EEH.-' WOIREER

| £310 July. 2036
| 18t July, 2026
| Z1zf Judy, 2026

| 230 Tuly, 2076

| Z34h August, 2026
| i maninfraproecEgmsileom
[ The Carparate Deblar & rol & MSME
Mano| Kuemar Agarwal

Resalution Professional
Man lafraprojects Limited (Under CIRP)

Flaca! Mughbai

9DEE

piping systems

DEE DEVELOPMENT ENGINEERS LIMITED

CIN: L74140HR1988PLC030225

Regd. Address: Unit 1, Prithla - Tatarpur Road, Village Tatarpur, Dist. Palwal,
Haryana - 121102, India
Phone No.: 01275 248 345, Website: www.deepiping.com

CORRIGENDUM TO THE NOTICE OF
EXTRAORDINARY GENERAL MEETING DATED JUNE 03, 2026

DEE Development Engineers Limited (“the Company”) had issued a notice dated
June 03, 2026 (“Notice’) for convening an Extraordinary General Meeting (“EGM”),
on Saturday, June 27, 2026 at 01:00 p.m., to the Members of the Company seeking
their approval on the matters set out in the Notice.

A Corrigendum has been sent to the Members of the Company on June 18, 2026,
by electronic means to those members whose names appear in the Register of
Members/Register of Beneficial Owners maintained by the Depositories, and whose
email IDs are registered with the Company/Depositories as on the cut-off date i.e.,
May 29, 2026

The Corrigendum shall form an integral part of, and shall always be read in conjunction
with, the Notice together with the Explanatory Statement annexed thereto.

You are requested to take note that except for the changes specified in the
Corrigendum, the contents of the Notice and the Explanatory Statement thereto,
remain unchanged.

The Corrigendum to the EGM Notice of the Company is also being made available
on the website of the Company at https://www.deepiping.com/document/investor/
Corrigendum_of_EGM_Notice.pdf and on the websites of the Stock Exchanges, i.e.,
BSE at https://www.bseindia.com and NSE at https://www.nseindia.com, and on the
website of National Securities Depository Limited (“NSDL") (the agency engaged for
providing e-voting facility) at https://www.evoting.nsdl.com/ and on the website of
MUFG Intime India Private Limited (“RTA”) at https://in.mpms.mufg.com/ .
For DEE Development Engineers Limited
Sd/-
Ranjan Kumar Sarangi
Company Secretary & Compliance Officer
Membership No.: F 8604

Date: June 18, 2026
Place: Palwal, Haryana

Regn. No. IBBIIPA-COL/IP-POOT14,/ 20172018/ 1122
AFA Mad Al AR1232 03 300627 AA0S155 Walic Ml 30706, 2040
07

Crabes 20006/
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PUBLIC SECTOR IS YOURS : HELP IT TO HELP YOU

i‘.
DK JAIN

P

wanx ¥ %o LUMAX INDUSTRIES LIMITED

CIN: LT45390L1881PLCH T 2804
Registered Office: 2* Floor, Harkans Bhawan-ll, Commencial Comglex,
Mangal Fays, Mew Defhi -110046
Corporate Office: Flot Mo, 378, Ugyag Vihar, Phagse ¥, Gurugrame $225018, Hangana
Phone: 0124-4T60000, Emaill: lumaeshiara@lumaxnall com
Wabsite: www lumnaswordd infumaxindusinias
(FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY]
TRANSFER OF UNPAID/UNCLAIMED DIVIDEND AND THE UNDERLYING EQUITY

SHARES TO THE INVESTOR EDUCATION AND PROTECTION FUND {IEPF)
Dear Shareholders,
Notice is hereby given pursuant fo the provisions of Section 124 of
the Companies Act, 2013 read with the Investor Education and
Pratection Fund Authority (Accounting, Audit, Transfer and Refund)
Rules, 2016 {"the IEPF Rules’}, as amended from time o time, every
Company is required to fransfer to the Investor Education and
Protection Fund (IEPF), the money in the Unpaid Dividend Account
of the Company which remains unpald or unclaimed for a penod of
T {seven) consecutive years or more from the date it was transferrad
to such account and the Company is reguired to inform the
Shareholders whose shares are liable to be transferred to the IEPF
three months prior o the due date of transfer of shares and
simultaneously publish the notice in the newspapers.
Further, pursuant to the provisions of Section 124(6) of the
Companies Act, 2013, read with IEPF Rules, all shares in respect of
which dividend has nol been paid or claimed lor seven consecutive
years or more shall alse be transferred to |EPF ie, in case any
dividend is paid for any year during the .said period of seven
consecutive years, the shares shall not be transferred to IEPF.

In view of above, we wish 1o inform you that the due date for transfer
into IEPF of the Unpaid'Unclaimed Dividend lying in the Unpaid
Dividend Account of the Company for the Financial Year 2018-19is
September 22, 2026. Accordingly, concerned Shareholders are
requested to kindly claim the Unpaid/unclaimed Dividend.

Tha Company has sent the individual notices through Speed
Post/Reqgistered Post, at the latest available address of the
concemed Sharsholders to the concerned Shareholders whose
dividend Is lying unpaidfunclaimed for the financial year 2018-19 and
also to the shareholders whose shares are liable io be transfarred (o
the |EPF, requesting them to take appropriate action on or before
September 22, 2026.

The Shareholders may further note that the complete list of
Shareholders whose dividend(s) are lying unpaid/unclaimed against
their Folio/DP-1D Client 1D, in the Unpaid Dividend Accounts of the
Company from the Financial Year 2018-19 onwards and also those
whose shares are due for transfer to the |[EPF is being uploaded on
the website of the Company at www. lumaxwordd.in/lumaxindustries
under the Investors Section.

In case the Company does nol receive any communication from the
concerned shareholders on or before September 22, 2026, the
Company with a view to adhere with the requirements of the
IEFF Rules, transfer the dividend and their comresponding shares to
the |IEPF, without any further notice, by following the due procedurs
as stipulated in the |IEPF Rules.

Flease note that once the dividend and their corresponding shares
are credited to the |IEPF, no claim shall lie against the Company in
respect of unclaimed dividend amount and shares transferred 1o
IEPF pursuant to the said IEPF Rules. It may also please be noted
that all subsegquent corporate benefits such as Bonus Shares,
Dividend etc. that may accrue in relation to the above shares will also
be cradited to the said IEPF Demat Account

The shareholder may note that both, the unclaimed dividend(s) and
the equity share(s) already transferred to IEPF (Including all the
banifits accrued on such shares) can be claimed by submitting an
online application electronically (weh form IEPF-5) available on the
wabsite of the Ministry of Corporate Affairs at www.mca.gov.in and
sending physical copy of the same, duly signed, to the attention of
Modal Officer, Lumax Industries Limited at the Lumax Corporate
Headquarters (Piot No. 878, Phase V, Udyog Vihar, Sector 19,
Gurugram, Haryana 122016), along with the e-form submission
acknowledgmentichalian and requisite documents enumaearated in
web form IEPF-5.

In case of any queries on the above matter, Shareholders are
requested to contact the Company’s Registrar and Transfer Agent,
Mr. Rajeev Kumar, Deputy Manager at KFin Technologies Limited,
Unit: Lumax Industries Limited, Selenium Tower B, Plot No. 31-32,
Serilingampally Mandal, Financial District, Nanakramguda,
Hyderabad - 500032 Telangana, India. Tel.; 18003084001, Email ID:
rajeev.kripkfintech.com.

For LUMAX INDUSTRIESLIMITED

Raajesh Kumar Gupta
Place: Gurugram Executive Directorand Company Secretary
Date : 19/06/2026 MNo.ACS 8709

DIAMOND POWER
DICABS INFRASTRUCTURE LIMITED

Regd. Office : Vadadala, Phase -1, Savli Vadodara, Guiaral, India - 191520
Email ID : cs@dicabs.com || Website www.dicabs.com
Phone : 02667- 251354 /251516 | CIN:L31200G)18%92PLC0181948

NOTICE OF POSTAL BALLOT

NOTICE is Reraby given that pursuant to-and in compliance with ihe provizsions
of Sections 108, 110 and other applicable provisions, if any, of the Companies
Act 2013 ('the Act), Rules 20 and 22 of the Companies (Management and
Administration) Kules, 2094 the 'Rules’)-and Eegulalion 44 of the Secunties and
Exchange Beard of india (Listing Obligafions and Disclosure Requiraments)
Regulations, 2015 {'SEB| Listng Regulations'), Secretarial Standard-2 on Ganeral
Maatings {'55-2"), raad with the quidelines prescribed by the Ministry of Corporate
Affairs ("MCA") for holding general meetings | conducting posial ballot process
through Remaolke a-voiing wide Genaral Circular No. 03/2025 dated Seplember 22,
2025 read with other circulars issued by MCA (referred fo a5 'MCA Circulars') and
Circulars isseed by Securnities and Exchange Board of india {'SEBI Circularz®
and other applicable laws and requialions. s amended from $me to ime | including
any stalutory modification(s) o amendment(s) or re-enactment thareof for the tme
baing in force), o he Members of Dismond Power Infrastricture Limited (hersinafter
refeérred to a5 'the Company'] b ransact the following special businéss as sei out
in the Posil Ballol notice daked June 18, 2026(hereinatier referred fo.as "Poslal
Ballot Nolica') by passing a Special Resolution by remole e-voling process (‘remals
a-voting'} only

liem | Descriglion of Resolution Type of
Mo Resolution

1. | To approva raising funds by way of ssuance of Equity | Special
Shares fwough Qualified Insiutions Placamant {QIF) Resolution

Instructions for remote e-voting

The Company is providing facility to the Members to exercise voling through

electronic voling system (‘remole e-voling’) on the e-voling platform provided

by KFinTech. The detailed procedurs for casting of votes thraugh remole
g-voling has bean providad in the Posial Ballol Nodice, The instructions for
remate e-voling &rms parl of Postal Ballal Motice

The vofing rights shall be reckoned on the paid-up equity shares regislered in

the name of the Members as on thatdate. Members are requested to provide their

assant or dissznt through remole e-voling only. A person wha is nol @ member
as on the cut-ofl date should freal the Notce for infermation purpose only

The remgle e-voting period shall commence on Saturday, June 20, 2026 (9:00

a.m. |8T) and end on Sunday, July 13, 2026 (5:00 p.m. I8T). During His

perod, Members of the Company holding shares either in physical form or in

dematerialised form, may cas! thair vole by remole e-voling in proportion o

their sharas in the paid-up equily share capi@l of the Company, The remale e-vaing

module shall be disabled on Sunday, July 19, 2026 at [5:00 p.m. I8T) and
remata a-voling shall net be allowad beyond the same,

Once the vole is cast on the resolutionis), e Member, whether partialty or

oiherwisa, will not be allowed %o change it subsaquently or cast the vole again,

The shareholdars are requested to cast their vata for fully paid-up shares of

Re.1/- each {EVEMN 3818). The voling rights for fully paid-up equity

shareholders shall be in proporion o their shares in the peid-up equity share

capital of e Company as on the Cut-off Date. Members cannol exercise voles
by proxy on Postal Ballol,

Registration of a-mail ID

Members who have nol registerad their email [Ds are reguested 1o 4o s0-al the

aggiest. Members holding sharas in

= Electronic mode can register thair email ID by contacting fheir respective
Deposilory Participantis) ("DP")

- Physical moda can ragister tair emall 1D with the KFinTech, Requests can
ba emailed to einward risfifintach.com. All updations lo be dona through
{5H Forme only.

Mr. Ashish 3hah, Practicing Company Secretary, Proprietor of M/s. Ashish

ahah & Asspciatas, Ahmedabad (Mambership Mo, ; 5874, COP No.. 4176 and

Peer Review Cerfificate No: 82001 GJ041T00) have been appointed as the

Scrufinizar{s) for conducting tha Postal Ballot only thraugh remote e-voling

process in @ fair and ransparent manner. The Scrulinizer decision on the

validity of remote e-voling will be final.

The resalution, of passed by te requisde majorily, shall be deemad o have

pean passed on Sunday, July 19, 2026 ie. the last date of remoke e-vabng

pracass. The resultof remate e-voling will be announced on or before Tuesday,

July 21, 2026. Thesa resulis will alsa be displeyed along with the Scrulinizer

Report on the notice board of the Company at its Reqistered Office and its

Corgorate Office. The resulls will also be posled an the websile of the

Company al www.dicabs.com website of KFinTech at hitps:!)

evoling. kfintech.com and will alse be intimated to 3lock Exchanges at

www.nseindia.com and www, bsaindia.com,

In case of any quenes, Members may visit Help and FAQs sechon available al

KFinTech website htips-/evoting kfntech.com. For any gnevances relaled to

remole e-voling, please contact KFin Technologies Limited, Ms. C Shobha Anand,

Selenium Buikling. Tower-B, Plot Ne. 31.& 32, Financial District, Nanakramguda,

Serilingampally, Rangareddy, Hyderabad 500 032 Telangana, India or amail at

avoling@kfintech.com  or coniact on Toll Free No. 1800 309 4001.

Mambers are requested o carefully read all the notes sel oul in the Postal

Ballot Notice and in particular manner of casling vote through remate e-voling.

By Order of the Board

For, Diamond Power Infrastructure Limited

5|j||'
Jayesh Patel
Company Secretary
ICSl Mem.No : A14898

Place : Ahmedabad
Date : 19-08-2026

epaper.financialexpress.com
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CORRIGENDUM
In the Public Notice published on 19.06.2026 issued by Goshar Alliance LLP (LLPIN:
AAC-1385) with respect to the Municipal Leasehold Plot of Land admeasuring 876.25 sq
mt bearing Plot No. 276 of Dadar Matunga Estate, C.S. No. 215/10 of Matunga Divn.,
Ward No. FN  7485(1) together with the cessed building standing thereon known as
“Ganesh Bhuvan’, situated at Deodhar Road, Matunga East, Mumbai 400 019, in the
list of tenants/occupants, inadvertently, the following entry was not mentioned.

Sr.| Name of the Tenants Name of Occupants | Floor | Flat No. | User
No. (RINR)
12 | Jatin Vasudeo Paranjape | Jatin Vasudeo Paranjape| G | Garage | NR

The aforesaid entry shall accordingly be read as part of the list of tenants/occupants.
All other contents, statements etc. contained in the said Public Notice shall remain
unchanged.

PUBLIC NOTICE

Notice is hereby given that the original
Agreement for Sale dated 23rd July 1979
executed between Ms. Shah and
Company and Mr. Mohanbhai Kanjidas
Patel in respect of Flat No. 9-AB,
Gagandeep CHS Ltd., Keshavji Nagar,
Bhandup, W, Mumbai—400078, has been
lost/misplaced and is not traceable. lost
report n0.75501-2026 has been lodged.
Any person having possession of or any
claim in respect of the said document is
requested to contact the undersigned
within 14 days from publication hereof,

Notice is hereby given to the public at large that, my clients Mr. DHANBIR 4
HARCHARAN SURI & MR. ASIF ABDULLATIF PATEL designated partners
of M/s. ADS LAND ESTATE LLP, have agreed to purchase the leasehold right
in respect of Plot Number D-76/6, in the Trans Thane Creek Industrial Area,
MIDC, within the village limits of Bonsari and within the limits of Navi Mumbai
Municipal Corporation, Taluka and Sub-Registration District Thane, containing
by admeasurement 1200 sq mtrs together with built up area of 301.44 sq. mtrs
(hereinafter referred to as “the said plot”) from M/s. ARCTIC ICE
INDUSTRIES PRIVATE LIMITED.

Hence this notice is to the public at large that, if any person/s having any
claims/s, charge/s, right/s, interest/s, lease/s, sub-lease/s, lien/s, or any other
claim of whatsoever nature, against the said plot or structure standing thereon
or any portion thereof, he/she/it may lodge his/her/their claim/s in writing
supported by the relevant documents within fourteen days from the date of

WWwW

FOR
INVITATION FOR EXPRESS!
M/S MAN INFRAPR

ON OF INTEREST FOR
JECTS LIMITED
CONSTRUCTION SERVICES IN RESPECT OF COMMERCIAL OR
RESIDENTIAL BUILDINGS AND COLONISING
(Under regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

w.freepressjournalin

PUBLIC NOTICE

Shefali Sahita is going to surrender
her SEBI registration certificate as
a Research  Analyst with
registration number
INH000002566 and BSE RA

RELEVANT PARTICULARS

1. | Name of the corporate debtor Man Infraprojects Limited
along with PAN/ CIN/ LLP No. CIN:U70101MH2006PLC164930

Enlistment Number (not
applicable) and that if anyone has

2. | Address of the registered office 102, Man House, 2nd Floor, Opposite Pawan
Hans, S.V. ROAD, Ville Parle - West,
Mumbai - 400056.

any grievances, they can lodge the
grievances at scores.sebi.gov.in

3. | URL of website The Corporate Debtor has no active website.

Place: Mumbai

Dated: 19 June 2026. Goshar Alliance LLP

701/B, ONE BKC, Plot No. C-66, G Block,
Bandra Kurla Complex, Bandra East Mumbai 400051

entertained.

failing which no claim shall be

publication/s hereof to the undersigned at the address given below.
If no such claims or objections are lodged with the undersigned within the
aforesaid period, my client shall be free to complete the said transaction,

The Panvel Co-op Urban Bank Ltd Panvel
471, Kapad Bazar, Tilak Road, Panvel - 410 206, Dist. Raigad.
Email ID - panvel_urban65@rediffmail.com /panvelurban0065@gmail.com Tel: 7400152316

AUCTION SALE NOTICE

WHEREAS the undersigned being the Authorized Officer of the Bank, under Securitization & Reconstructions of
Financial Assets and Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under section
13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 had issued Demand Notice to
following Borrowers/Mortgagors calling upon them to repay the outstanding due amount mentioned in the said
notices. However, The Borrowers/Mortgagors, having failed to repay the said due amount, the undersigned have
taken PHYSICAL POSSESSION of the following properties in the exercise of powers conferred U/s 13(4) and U/s
14 of the said Act read with the Rule 8 of the said Rules.

Sr. Name of the Description of Property| Date Of Demand|  Fixed EMD |Inspection
No Borrower / (to be auctioned) Notice and O/s | Reserve | Rs.10% of | Date &
Guarantor / Amount Price |the Reserve| Time
Mortgagor Price
1 [Mr. Priyesh House No 1218A (within|  21-04-2025 Rs. Rs. 29-06-2026
Pandurang Kangi jurisdiction of the Panvel And 36,00,000/-| 3,60,000 &
(Borrower), Municipal Corporation| Rs.35,18,772.00 |  (Below 11:00 AM
Mrs. Rajashree Panvel) Area 900 Sq.Ft, |8 ON 31-03-2025 | which “NO” To
Priyesh Kangi At- Kamothe. Taluka - lPIus further | offer will be 01:00 PM
(Borrower), Panvel, Dist —’Raigad In interest from | accepted)
Mr. Arun Narayan ' - 01-04-2025
Mhatre (Guarantor), the name of Mr. Pﬂyesh
Mr. Ashish Bhagwan Pandurgng Kang|l and
Dare (Guarantor) Mrs. Rajashree Priyesh
Kangi.

Sd/- - ; : )
Mrs. Akshaya Shashikant Kadam x:RI%lg- regard to any such claim/s and the same, if any shall be considered as
Date: 20.06.2026
Address
M/s NJW LEGAL sd/-
Office no.2008, 20th Floor, Kamdhenu (Mr. Nitin J. Wathore)
23 west, Thane Belapur Road, Beside Advocate

White House, Koparkhairane, Navi Mumbai
Mobile number - 9819645543

4. | Details of place where majority of
fixed assets are located

The major assets of the Corporate Debtor
are located at Mumbai

PUBLIC NOTICE

Notice is hereby given that my client

5. | Installed capacity of main
products/ services

The Corporate Debtor is into the business of Real
Estate and owns properties located in Mumbai.

M/s. Accord Land Developers Private
Limited represented by its Director Shri

6. | Quantity and value of main
products/ services sold in last
financial year

As per latest audited financial statements the
revenue from operations is NIL for the financial
year 2019-20.

Amardeep Singh Bindra intends to
purchase the below-mentioned
premises from Shri Manohar K. Rai and

7. | Number of employees/ workmen | As on Insolvency Commencement Date, there

were no employees or workmen.

for the said purpose my client are issuing
this Public Notice to all persons having

8. | Further details including last
available financial statements (with
schedules) of two years, lists of

Information can be sought through
communication to the following email :
E-mail: ip.maninfraprojects@gmail.com

any claim in respect of the said
residential premises or any part thereof,

IDFC FIRST Bank Limited

(Erstwhile Capital First Limited and amalgamated

IDFC FIRST
Bank
With IDFC Bank Limited)

CIN: L65110TN2014PLC097792 Registered Office: KRM Towers, 8 Floor, Harrington Road,
Chetpet, Chennai-600031. TEL: +91 44 4564 4000 | FAX: +91 44 4564 4022.
PUBLIC NOTICE

GOLD RE-AUCTION CUM INVITATION NOTICE (ONLINE)
Notice is hereby given to the Below mentioned borrowers and the general public that the borrowers have
availed loan facilities from IDFC FIRST Bank Limited by pledging Gold ornaments and despite repeated
reminders and notices, the borrower has failed to repay the outstanding dues within the stipulated time under
the facility. The following LANs were put up for auction in physical mode previously which did not prove
successful. Accordingly, the Bank, in exercise of its rights, shall conduct a re-auction in online mode of the
pledged gold or ornaments on 21/07/2026 for the recovery of its dues. Borrowers are hereby informed that
this is the final opportunity to repay the entire outstanding dues along with the applicable relevant interest,
charges and expenses before the auction date, failing which the pledged gold ornaments shall be sold.

LOAN ACCOUNT NO. NAME OF BORROWER BRANCH NAME
169952201 MUJAHID SHABBIR KAMATE BHOSARI BRANCH

Further to this PUBLIC NOTICE for Auction Sale of the above said Assets/properties (in terms and conditions of
the SARFAESI, Act 2002 and rules thereunder), THE PANVEL CO-OP URBAN BANK LTD invites OFFERS
through auction only for the said properties on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS".
THE TERMS & CONDITIONS OF THE AUCTION SALE ARE AS FOLLOWS: -
1. Auction is being held on 'As is where is Basis' and 'As is what is Basis', 'Whatever there is' And 'Without
Any Recourse Basis', and will be conducted "Offline".
2. The offer to be submitted in a sealed envelope super scribed, “Offer for purchase of Immovable property i.e.
House No 1218A (within jurisdiction of the Panvel Municipal Corporation Panvel) Area 900 Sq.Ft., At-
Kamothe, Taluka - Panvel, Dist - Raigad, In the name of Mr. Priyesh Pandurang Kangi and Mrs. Rajashree
Priyesh Kangi.and bring/send the said offer sealed cover envelope at the above-mentioned venue on or before
03 July, 2026 before 5.00 pm by the prospective bidder & EMD amount to be paid by Demand Draft in favor of
The Panvel Co-Op Urban Bank Ltd payable at Panvel.
3. Offers so received by the undersigned will be opened and considered on 07" July 2026 at the above-mentioned
venue at 04:00 PM.
4. The undersigned reserves his right to accept or reject any offer and/modified to cancel and/or postpone the
Auction.
5. The Auction Sale is subject to the conditions prescribed in the SARFAESI Act/Rules 2002 and the terms and
conditions mentioned hereunder/ website also subject to conditions in the offer/bid documents to be submitted by
the intending/participating bidders.
6. The aforesaid properties shall not be sold below the reserve price mentioned above.
7. The said Deposit/s shall be adjusted in the case of successful bidder/s, otherwise refunded. The said earnest
money deposit/s will not carry any interest.
8. Ifthe successful bidder defaults in effecting payments or fails to adhere to the terms and conditions of the Sealed
Tender / Auction in any manner, the amount already deposited will be forfeited and he/she shall not have any claim
as such for the forfeited amount.
9. The offer/s along with the aforesaid Earnest Money Deposit (EMD) can be submitted through DD/Pay Order in
favor of The Panvel Co-Op Urban Bank Ltd payable at Panvel on or before 03* July, 2026 along with scanned
copy of KYC documents, including PAN Card & (Aadhaar Card) address proof, to the service provider.
10. That, after opening the tenders, the intending bidders who have submitted their bids for not less than the
reserve price will be given an opportunity at the sole discretion of the Authorized Officer to increase the bidding
amount.
11. Minimum Bid Increment amount Rs. 10,000/- (Rupees Ten Thousand)
12. The successful bidder/s shall deposit 25% of the amount of the sale price, adjusting the EMD paid already,
immediately on acceptance of the offer by the Authorized officer in respect of the sale, failing which the earnest
money deposited shall be forfeited. The balance 75% of the sale price is payable within 15 days from the date of
confirmation of the sale solely at the discretion of the Authorized Officer. If the balance amount is not deposited
within the prescribed period, the amount deposited shall be forfeited. The Authorized Officer shall not be required
to give further notice of forfeiture to the successful bidder.
13. Bidders are bound by the principle of "caveat emptor" (Buyer Beware) and advised to conduct their due
diligence to find any encumbrances, statutory liabilities, arrears of property tax, Income Tax, Excise Duty, Labour
Dues, electricity and maintenance dues, etc., of the firm or Secured Asset. The Successful bidders shall have to
bear all outgoing, i.e., municipal taxes, maintenance/society charges, electricity charges, water charges, stamp
duty, registration charges (if applicable), if any and all other incidentals charges, cost including all outgoing relating
to the respective properties other than the sale price.
14. The successful bidder should bear the charges/fees payable on the sale certificate, such as registration fees,
stamp duty, taxes, or any other duties for getting the secured asset transferred in his/her name.
15. The Sale Certificate will be issued only in the name of the successful bidder and only after receipt of the entire
/sale price.
16. The notice is hereby given to the Borrower/s, Mortgagor/s and Guarantor/s that they can bring the intending
buyer/purchaser for purchasing the properties mentioned above, as per the terms and Conditions of the Auction
Sale.
17. Inspection of the above said properties can be given based on prior appointment and as per convenience of the
Authorized Officer.
18. The Authorized Officer is not bound to accept the highest offer or any or all offers and reserves the right to
acceptor reject any or all the tenders without assigning any reason thereof.
19. The Panvel Co-Op Urban Bank Ltd is not responsible for any liabilities whatsoever pending upon the
properties as mentioned above. The property shall be auctioned on "As is where is", "As is what is", whatever
there is" and without any recourse Basic.
20. The Panvel Co-Op Urban Bank Ltd reserves the right to CANCEL / ACCEPT / REJECT / ALTER / MODIFY /
POSTPONE the TENDER SALE /AUCTION without giving any reason whatsoever or prior Notice.
21. To the best of the knowledge and information of the Authorized Officer, no other encumbrance exists on the
property. The Panvel Co-Op Urban Bank Ltd will not be held responsible for any charge, lien and encumbrance,
property tax, or any other dues to government or anybody in respect of the property under sale.
22. The sale is subject to confirmation by The Panvel Co-Op Urban Bank Ltd.

Sd/-

Place - Panvel, Dist. Raigad Authorised Officer

Date: 20-06-2026 The Panvel Co-Op Urban Bank Ltd.

In the event of the auction any surplus amount is realized from this auction, the same shall be refunded to
the concerned borrower and if there is any deficit/shortfall post the auction, the balance amount shall be
recoverable from the borrower through appropriate legal proceedings. IDFC FIRST Bank has the authority to
remove the following account from the auction without prior intimation. Further IDFC FIRST Bank reserves
the right to change the Auction Date without any prior notice.

Auction shall be conducted online through its approved auction service providers through -
https:/lidfcegold.auctiontiger.net on 21/07/2026 from 12:00 pm to 02:00 pm. and http://gold.samil.in
from 03:00 pm to 05:00 pm.

Please note that, If the customer is deceased, all the conditions pertaining to auction will be applicable to

their nominee/legal heir. Sd/-
DATE : 20-06-2026 Authorized officer for
PLACE: MAHARASHTRA IDFC FIRST Bank Limited

dit ilable at URL: whether by way of sale, transfer,
creditors are avallable a : . .
- assignment, mortgage, lease, lien,
9. | Eligibility for resolution applicants | Information can be sought through IIicengse tenanc 939 charge trust
under section 25(2)(h) of the Code | communication to the following email : L y’, ,g T ’
is available at URL: E-mail: ip.maninfraprojects@gmail.com maintenance, gift, |nhe|j|tance,
10. | Last date for receipt of expression | 6th July, 2026 easem?"‘: exchange, possession  or
of interest otherwise howsoever, are required to
11. | Date of issue of provisional listof | 13th July, 2026 make known the same in writing,
prospective resolution applicants together with supporting documents, to
12. | Last date for submission of 18th July, 2026 the undersigned at the address at, 1st
objections to provisional list Floor, Venkatesh Niwas, Plot No. 3,
13. | Date of i§sue offin?ll Iistof. 21st July, 2026 Happy Home Society, Nehru Road,
prospective resolution applicants Vile Parle (East), Mumbai- 400057
14. | Date of |szue oflnfTrnlatlon . 24th July, 2026 within 14 days from the date of
memorandum, evaluation matrix publication hereof, failing which such
and request for resolution plans to N L . .
) N " claims or objections, if any, will be
prospective resolution applicants idered h b ived and/
15. | Last date for submission of 24th August, 2026 considered to have been waived and/or
resolution plans abandoned and the transaction will be
16. | Process email id to submit ip.maninfraprojects@gmail.com completed without reference thereto.
Expression of Interest FLAT No. 4, admeasuring 426.88
17. | [Details of the corporate debtor’'s | The Corporate Debtor is not a MSME. sq. ft. carpet along with the attached

registration status as MSME.]

terrace admeasuring 845.44 sq. ft., total

Sd/-
Manoj Kumar Agarwal
Resolution Professional
Man Infraprojects Limited (Under CIRP)

Regn. No. IBBI/IPA-001/IP-P00714/2017-2018/1122;

AFA No: AA1/11222/02/300627/109155 Valid till 30/06,

Placey i
Date: 26.06.2

aggregating 1272.32 sq. ft. situated on
the first floor, of the building
known as “DHANLAXMI APTS.”,

[M#s. DHANLAMXMI CO-OPERATIVE
HOUSING SOCIETY LTD., situated at
151-A, Mahakali Caves Road,
Andheri (East), Mumbai-400093 in

A}

A\

4 ¥

the Registration Sub-District of Bandra,

Mumbai.
Sd/-

Bihar Medical Services & Infrastructure

#BMSIEL Corporation Limited
2 & 3" Floor, Swasthya Bhawan, Behind IGIMS, Sheikhpura, goyt. of Bihar
Adjacent to State Health Society, Bihar, Patna- 800014
Phone/Fax: +919006405255, + 9471009193

TENDER NOTICE
Tender for rate contract and supply of Drugs for different
healthcare facilities of state of Bihar
Notice Inviting Tender Ref No.: -BMSIC/DRUGS/26-07

(Only through E- Tender on website: - www.eproc2.bihar.gov.in)
Bihar Medical Services and Infrastructure Corporation Limited (BMSICL) invites E-Bids
from the interested parties for “Tender for rate contract and supply of Drugs for
different healthcare facilities of state of Bihar”, vide Notice Inviting Tender No.-
BMSIC/DRUGS/26-07. Detailed tender document containing eligibility criteria,
selection mechanism, other terms and conditions are available on the website
www.eproc2.bihar.gov.in.

Tender Schedule

BMSIC/DRUGS/26-07

24™ June 2026 at 02:30 P.M. at BMSICL
Conference Hall, 3 Floor, Swasthya Bhawan,
Behind IGIMS, Sheikhpura, Adjacent to State
Health Society, Bihar, Patna - 800014

15% July 2026 by 05:00 P.M.

Tender Reference No.
Date of Pre-Bid meeting

Last date and time of submission of online bids

Last date and time for submission of EMD and 17 July 2026 till 02:00 P.M.
Tender Fees

Date, Time and Place of opening of Technical Bid

17 July 2026 (at 03:00 P.M.) on the website of
www.eproc2.bihar.gov.in in the office of BMSICL

Date and time of opening of Financial Bids To be announced later on www.bmsicl.gov.in and
www.eproc2.bihar.gov.in

180 Days

Rs. 11,800/- (Eleven Thousand Eight Hundred
only) Non-refundable.

www.state.bihar.gov.in/prdbihar

GM (Procurement)
PR- 006138 ( B & C ) 2026-27 BMSICL

1 A To B § T & SUAR, ¢ Ahed AR IRAR A AR

Validity of Tender
Cost of the tender document

For further details please visit :

Registered Office: 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra

GRIHUM HOUSING FINANCE LIMITED | 411014 Branch Off Unit: Shivkala Arcade, 1st Floor, Shivkala Arcade, Tarapur Road, Boisar,

E-AUCTION - SALE NOTICE

Sale of secured immovable

E-auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (the “Act”) read with Rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower/ Co-Borrower/ Mortgagor (s)/Guarantor(s) that the below described immovable properties mortgaged to Grihum Housing Finance Limited (hereinafter
referred to as the “Secured Creditor” as per the Act), the possession of which has been taken by the Authorised Officer of Secured Creditor in exercise of powers conferred under section 13(12) of the Act read with Rules 8 and 9 of

the security interest (Enforcement) Rule pursuant to notice under section 13(2) of the Act.

The Secured Assets will be sold on “As is where is”, “As is what is”, and “Whatever there is” basis on 08-07-2026 through E-Auction. It is hereby informed to General public that we are going to conduct public through E-Auction

Mumbai, Maharashtra-401501 asset under SARFAESI Act

platform provided at the website: https://www.b com. For detailed T&Cs of sale, please refer to link provided in GHFL's/Secured Creditor’s i.e. www.gri ing.com
Proposal No. . Nature of EMD EMD Prope Date and Known
,il, Customer Name gzl;i::dril: tl;(:n[;zt:ta(gt; Possession Description of Property {D} se‘aservEe (10% of RP) | Submissi Ingrﬁjm(t:n)tal I rp A time of %’f:ﬁ"g?s"::ﬂ
(A} 9 () Eca(E {F} date {G) Date & Time 1} | Auction {J}
Loan No. HL0049 Notice date: 09-07-2025 All That Piece And Parcel Of The Flat No.104 On 1st Floor, "C" Wing, Rs. Rs.
1 11100000005029892| Total Dues: Rs. 1533572/ (Ru- . |Area Admeasuring 28.06 Sq. Mirs. (Carpet Area) In The Building 800000/ 80000/-
JAGDAMBA | pees Fifteen Lakh ThirtyThree Physical | known As "K. M. Residency"Building No. 13, Constructed On Land * |(Rupees Eighty| 07-07-2026 | 10,000/~ | 01-07-2026 | 08-07-2026 NIL
PANDEY | Thousand Five Hundred Seven- Bearing Survey No. 27 Hissa No.1/A, 1/B, 1/C, 2 (Part), 7, 1/A (Part),| (Rupees Eight | Thousand |Before SPM (11AM - 4PM) (11 AM- 2PM)
(BORROWER) tyTwo Only) payable as on 09- 3, 5/B, 5/A, 6, 5/B Survey No.33 Hissa No. 4, 6, 8, 10, 16, 17,2, 3,  Lacs Only) Only)
MADHU PANDEY | ~07.9025 along with interest 59,12,13,15,19,1,7, 11, 14,18, Lying Being And Situate At Village-|
(CO BORROWER) | @12 35% p.a. il the realization. Pam Thembhi Taluka- District-Palghar.

The intending bidders/purchasers are advised to visit Secured Creditor Branch and the auction properties, and make his own enquiry and ascertain additional charges, encumbrances and any third-party interests and satisfy himself/her-
selffitself in all aspects thereto before submitting the bids. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property to be ascertained and paid by the successful bidder.

The interested bidders are required to register themselves with the portal and obtain login ID and Password well in advance, which is mandatory for e-bidding, from auction service provider) C1 India PVT LTD. Address- Plot No-68 3rd floor Gurgaon Haryana-
122003. Helpline Number- 7291981124,25,26 Support Email id — Support@bankeauctions.com. Contact Person -Dharni P, Email id- dharani.p@c1india.com Contact No- 9948182222.. Please note that Prospective bidders may avail online training
on e-auction from them only. The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of by way of NEFT/RTGS /DD in the account of “GRIHUM HOUSING FINANCE LIMITED - AUCTION PROCEEDS A/C",
Bank-ICICI BANK LTD. Account No-091551000028 and IFSC Code- ICIC0000915, ICICI Bank Ltd, Panchshil Tech Park, Near Ganapathi Chowk, 43/44 Viman Nagar - 411014 drawn on any nationalized or scheduled Bank on or before 07-07-2026 and
register their name at https://www.bankeauctions.com and get user ID and password free of cost and get training on e-Auction from the service provider. After their Regi

d |

to get the copies of the foll

[s} ploaded, e-mail and sent self-attested hard copy at Address: Shivkala Arcade, 1st Floor, Shivkala Arcade, Tarapur Road, Boisar, Mumbai, Maharashtra-401501 Mobile no. +91 8281138143 e-
mail ID p.adith@grihumhousing.com For further details on terms and conditions please visit https://www.bankeauctions.com & www.grihumhousing.com to take part in e-auction.
This notice should also be considered as 15 DAYS (Fifteen) notice to Borrower / Co-Borrower/ Mortgagor (s)/Guarantor(s) under Rule 8(6) of the Security Interest (Enforcement) Rule-2002

ion on the website, the i ling purchaser/bidder is required

In any case if there is any difference between the contents of local language publication and English newspaper publication, the content, of the English newspaper language published in Free Press Journal shall be prevail
Date: 20.06.2026 Place: MUMBAI

Sd/- Authorised Officer, Grihum Housing Finance Limited
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MIRA-BHAINDAR MUNICIPAL
CORPORATION BHAINDAR (W)

LATE INDIRA GANDHI BHAWAN, CHHATRAPTTI SHIVAJI
MAHARAJ MARG, BHAINDAR (W), TQ. & DIST. THANE 401 101

NOTICE
(UNDER SECTION 37 OF MAHARASHTRA REGIONAL
AND TOWN PLANNING ACT-1966)

Whereas, the Revised Development Plan of the city of
Mira- Bhayander (hereinafter referred to as "the said
Development Plan") has been sanctioned by the
Government’s Urban Development Department, under
section 31(1) of the Maharashtra Regional and Town Planning
Act, 1966 (hereinafter referred to as "the said Act") vide
Notification No.TPS-1296/847/CR-162/96/UD-12, dated the
14th May, 1997 and has come into force with effect from 15th
July, 1997 and the Excluded Part of the said Development
plan has been sanctioned by the Government’s Urban
Development Department vide Notification No. TPS-
1298/941/CR-89/98/UD-12, dated the 25th August, 2000
which came into foce with effect from the 15th October, 2000.
The aforesaid Notifications are hereinafter referred to as "the
said Notifications".

Whereas, the Appointed Officer and Assistant Director,
Town Planning, Thane Branch Office, after undertaking the
requisite statutory process for revision of the aforesaid
Development Plan, Submitted the same to the government
under Section 30 of the said act on 25 Oct 2023 and and the
said revised draft Development Plan has been sanctioned
excluding the modifications of a substantive nature (EP). by
the Government’s Urban Development Department vide
Notification No. TPS-1225/452/CR60/25/SM/UD-12, dated
the 26th April 2026 under Section 31(1) of the said Act.
(hereinafter referred to as "the said Sanctioned Development
Plan")

Whereas, Metro Line No. 09, extending from Dahisar to
Kashigaon Station within the jurisdiction of the Mira-
Bhayandar Municipal Corporation, was inaugurated on 07
April 2026 by the Hon’ble Chief Minister and the Hon’ble
Deputy Chief Minister;

And Whereas, the Hon’ble Deputy Mayor, Mira-
Bhayandar Municipal Corporation, vide letter dated
08/04/2026, has informed the Administration regarding the
need to provide parking facilities at the aforesaid Metro
Station and to undertake planning for bus connectivity, two-
wheeler parking arrangements, and an auto-rickshaw stand
for the convenience of commuters;

And Whereas, in the said sanctioned Development Plan
of Mira-Bhayandar City, the land bearing Survey No. 771/Pt.
(Old) and Survey No. 81/Pt. (New) of Village Goddey,
admeasuring a total area of 5,560.00 square metres, The
ownership of the land is listed as "Local Board Quarry" and
the said land belongs to the Government. As per the said
sanctioned Development Plan of the Mira-Bhayandar
Municipal Corporation, out of the aforesaid land, an area of
3,131.00 square metres is affected by a proposed 45.00-
metre-wide road, while the remaining area of 1,929.00 square
metres falls within the Residential Zone. Excluding the area
affected by the proposed road, the remaining area
admeasuring 1,929.00 square metres was transferred to the
Mira-Bhayandar Municipal Corporation, subject to the
responsibility of protecting the land from encroachment and
on the terms and conditions stipulated therein, pursuant to
the Order dated 18/12/2023 of the District Collector, Thane;
and as communicated by the Additional Tahsildar, Mira-
Bhayandar vide Letter No. Mahasul/K-1/Te-1/Jaminbab/Kavi-
318/2025 dated 11/07/2025. Within the said transferred land,
internal access roads have been developed at two locations
to provide access to the building known as “Gaurav Garden”,
and the remaining area has been developed as a garden;

Therefore, although a garden has been developed on a
portion of the aforesaid Government land, excluding the
internal access roads, parking facilities are also required for
vehicles of commuters using the Metro services, provision of
a parking facility in the vicinity of the “Deepak Hospital” Metro
Station would facilitate citizens in parking their vehicles at the
said location and thereafter travelling conveniently to their
intended destinations by Metro, thereby promoting the use of
public transport and improving commuter convenience.
Considering the requirements for the provision of parking
facility a reservation for “Parking Area” on the land under the
possession of the Mira-Bhayandar Municipal Corporation
forming part of Survey No. 771/Pt. (Old) and Survey No. 81/Pt.
(New), Village Goddeyv, as delineated in the said Sanctioned
Development Plan. The Mira-Bhayandar Municipal
Corporation, vide General Body Resolution No. 11 Agenda
Iltem No. 08, dated 06/05/2026, has resolved to propose a
modification to the said Sanctioned Development Plan under
Section 37(1) of the said Act. The aforesaid modification shall
hereinafter be referred to as the “said proposed to
Modification”.

And accordingly, the citizens who have objections or
suggestions regarding the above-mentioned “proposed
modification” should submit their objections/suggestions in
writing within 30 days from the date of publication of the said
notice in the Government Gazette, so that the said
suggestions/objections can be considered before finalizing
the proposal for the said modification.

The plan showing the proposed modification is available
for inspection by the public during office hours at the office of
the Municipal Corporation and at the Town Planning
Department, Swami Vivekanand Bhavan, Kanakia, Mira Road
(East), Taluka and District Thane — 401107.

Ref. No. MBMC/PRO/E-9219326/2026-27
Date :- 19/06/2026

Sd/-

(Radhabinod A. Sharma, I.A.S.)
Commissioner

Mira Bhaindar Municipal Corporation

Advocate PRADEEP DUBE

Place: Mumbai Date: 20/06/2026

IN THE COURT OF
SMALL CAUSES AT MUMBAI
Exhibit-22
IN &
R.A.E. &R. SUIT NO. 136 OF 2012
Lalji Shamji Thakkar
(Deleted since Deceased)
Karta of Shamiji Morarji (H. U. F.)
Aged about 82 years,
Occupation Business
Having address at onlooker building
5th floor Sir P. M. Road,
Mumbai - 400001.
Shri. Kishor Shamji Takkar,
Age: 82 years, Occup: Business
Karta of Shamiji Morariji (H. U. F.)
residing at Onlooker Building,
5th floor, Sir P. M. Road,
Mumbai 400 001.

Versus
Madhusudan Mahadeo Mithbawkar
aged 70 years, occ. Retired
Residing at Room No. 21, Chawl, No. C,
Shamji Morarji Road,

Chapsi Bhimji Road, Mazgaon,
Mumbai - 400010. ...Defendant

AND
1. Shri. Laxman Shantaram Bawkar

alias Mithbavkar,
Occ: Retired, Aged 56 years, residing
at Shri Suryakund Mahapurush CHS
Ltd., Gunpowder Road, Mazgaon,
Mumbai - 400010.
. Shri Suresh Shantaram Bawkar
alias Mithbawkar,
Aged about 66 years, Occ: Retired,
residing at K-85, Kokan Nagar,
P. Kotnis Road, Mahim,
Mumbai- 400016.
Shri. Subhash Shantaram Bawkar
alias Mithbawkar,
Aged about 63 years, Occ: Retired,
Residing at B/202, Kailash Park,
Retibunder Cross Road, Gavdevi,
Dombivali (W).
Shri. Ram Shantaram Bawkar
alias Mithbawkar,
Aged about 55 years,Occ: Service
residing at Shri Suryakund
Mahapurush CHS Ltd., Gunpowder
Road, Mazgaon, Mumbai - 400010.
Shri. Mukesh Shantaram Bawkar
alias Mithbawkar,
Aged 46 years, Occ: Business, at
present residing at, Shri Suryakund
Mahapurush CHS Ltd., Gunpowder
Road, Mazgaon, Mumbai-400010.
Mrs. Bharati Murlidhar Rumade
Aged about 60 years, Occ:
Housewife, Residing at Sneha
Bandhan CHS Ltd., Sector 3, Near
Sanpada Station (E),
Navi Mumbai - 400705.
7. Smt. Gangavati Shataram Bawkar,
(Deleted since Deceased)
Alias Mithbawkar, Aged 80 years,
Occ: Housewife, At present residing
at Shri Suryakund Mahapurush CHS
Ltd., Gunpowder Road, Mazgaon,
Mumbai-400010.
...Prop. Defendants

...Plaintiff

N

d

»~

o

I

To,
The Proposed Defendant No. 6 abovenamed,

WHEREAS, the Plaintiff abovenamed
has instituted the above suit against
Defendants praying therein that the
Defendant may be ordered and decreed
to quit vacate and delivery over quite,
vacant and peaceful possession of the
suit premises i.e Room No. 21, Chawl No.
C situated at Shamji Moraji Chawl, Chapsi
Bhimji Road, Mazgaon, Mumbai 400010
and Inquiry into mesne profit can be
ordered under Order 20 Rule 12 of the C.
P. C. from the date of the suit till the
possession is handed over to the Plaintiffs
and for such other and further reliefs, as
prayedin the Plaint.

AND WHEREAS, the Plaintiffs
abovenamed have taken out an
Amendment Application dated 22nd July,
2024 i.e. Exhibit No. 22 praying therein
that the plaintiff may be allowed to delete
the name of the defendant from the cause
title of the Plaint and the names of the
proposed defendants may be allowed to
be added in the cause title of the plaint by
allowing the amendment in plaint as per
schedule annexed to the application and
for such other and further reliefs, as
prayedin the application.

YOU ARE hereby summoned to
appear and directed to file Written
Statement within 30 days from the service
of summons and the Defendant hereby
warned to appear and file reply before the
Hon'ble Judge presiding in Court Room
No. 20, 4th floor, New Annex Building,
Small Causes Court, Lokmanya Tilak
Marg, Mumbai - 400 002, in person or by
authorized pleader duly instructed on the
29th June, 2026 at 11.00 a. m. to show
cause against the Application failing
wherein the said Application will be heard
and determined Ex-parte.

YOU may obtain the copy of the said
Plaint and Amendment Application at Exh
- 22 from the Court Room No. 20 of this
Court.

Given under seal of the Court,

this 05th day of May, 2026

sd/-

Registrar
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Industrial And Prudential Investment Company Limited
Paharpur House,8/1/B Diamond Harhour Road, Kolkata -700027

NOTICE FOR LOSS OF SHARE CERTIFICATE(S

Notice is hereby given that the certificate(s) of Industrial And Prudential Investment Company
Limited for the under mentioned securities are stated to have been lost or misplaced
and the registered holders have applied to the company for issue of duplicate Share
certificate(s). Any person who has /have a claim(s) in respect of the said security(ies) should
lodge such claim(s) in writing with R & T Agents of company viz. MUFG Intime India Private
Limited (Formerly Linkintime India Private Limited), C- 101, 247 Park, Compound, L.B.S. Marg,
Vikhroli West, Mumbai — 400083 within 15 days of publication of this notice after which no
claim will be entertained and the Company shall proceed to issue Duplicate Share Certificate/s.
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